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LOK SABHA 

Thursday, March, 1956

The Lok Sabha m et at Eleven o f the 
Clock •

[M r . D e p u t y -S p e a k e r  in the Chair]

QUESTIONS A N D  ANSWERS 
{See Part / )

1 2 -0 3  P.M.

PAPER LAID ON TH E TABLE 
N o t a r ie s  R u l e s  

The Minister in the Ministry of Home 
Affairs (Shri Datar): I beg to lay on
the Table a cop^ of the Notaries Rules 
1956, published in the Ministry of Home 

Affairs Notification No. S.R.O. 324, 
dated the 14th February, 1956. [Placed 
in Library See No . S-71/56.]

ESTIMATES COM M ITTEE 
T w e n t y -f ir s t  R e p o r t

i f to  : g'TTHRfT

^^¥h=Rf)r f W  ^ g I

BUSINESS OF T H E HOUSE

Mr. Deputy-Spcalun I have to in
form the House that in order to make 
available more time for the considera
tion of the Railway and General Budgets 
and the Finance Bill, the House will s it . 
from 10-30 a .m . to 5-30 p .m . from 
Monday, the 5th March, 1956 (when 
the General Discussion of the Railway 
Budget will commence) until Wednes
day, tlie 18th April, 1956, (when the 
Finance Bill is scheduled to be passed).

The allocation of time for the General 
Discussion and Demands for Grants for 
the Railway and General Budgets and 
the Finance Bill will be announced in 
the Bulletin.

I22I

DEMANDS* FOR SUPPLEM EN
TARY GRANTS. 1955-56

Mr. Deputy-SpealieR As already an
nounced in the Bulletin 3 hours have 
been allotted for the discussion and vot
ing on the Demands for Supplementary 
Grants in respect of the Budget (Gene
ral) for 1955-56 which wUl now be 
taken up for consideration. A t about 
3-05 P.M. therefore all the Demands 
will be put to the vote of the House.

1 would like hon. Members just to 
suggest to me which of these Demands 
they consider more important and which 
will take some time.

Sliri Kamatta (Hoshangabad): May 
I take it from the first part of the an
nouncement you have made that when 
the House sits for five days in a week 
from 10-30 a.m . to 5-30 p .m . definitely 
it will be understood that it will not sit 
on Saturdays?

Mr. Deputy-Speaker: I have already 
said that no Saturday will be a working 
day unless unfortunately for some acci
dental reasons any working day out of 
the five days happens to be given away 
as a holiday and we are unable to sit 
on that day in which case that work 
will be taken up on thal Saturday. This 
sitting from 10-30 a.m . to 5-30 P.M. is 
for the purpose of avoidii^ sitting on 
Saturdays and to give sufficient time 
to hon. Members and Ministers to just 
look to other important work.

Shri T. B. Vittal Rao (K ham m am ): 
May I enquire whether there will be a 
break for lunch?

Mr. Deputy-Spealcer i The same break 
as has been going on all along. The 
same practicc will be there.

Now, if the hon. Members are able 
to suggest on which of the items here 
in the Supplementary Demands they 
would like to devote more time that 
would be better. Have they considered 
this matter?

•M oved w ith the reconm endatloni o f the Prciident.
1.13 Lok Saba
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Shiimati Renu Chakravartty (Basir- 
hat) : Are we to move our cut motions 
or are we just to specify to you those 
items which we consider important?

Mr. Deputy-Speaker: Members are 
only to mention the items which they 
consider important so that I may give 
preference to them and allot time. With 
regard to cut motions they may specify 
the numbers and 1 will treat them as 
formally moved.

Shrimati Renu Chakravartty: I would 
like Demand No. 91 to be treated as 
important. That needs a little discussion 
because we are going to vote for more 
than Rs. 11 crores.

An Hon. Member: We are not able 
to hear. W hat is proposed, Sir?

Mr. Deputy-Speaker: I have reques
ted hon. Members to indicate in order 
of preference the more important items 
over which we may spend some more 
time. Shrimati Renu Chakravartty has 
pointed out that Demand No. 91 is im
portant which relates to expenditure on 
displaced persons amounting to Rs. 11 
crores.

Shri K. K. Basu (Diamond Har- 
^ u r )  : 1 would suggest Demand No.

Mr. Deputy-Speaken W hat does it 
relate to? It relates to Miscellaneous De
partm ents and other Expenditure under 
the Ministry of Finance— Rs. 4 crores 
and odd.

Shri T. B. Vittal Rao: I move my cut 
motion No. 2 3 . . . .

Mr.
to that

Deputy-Speaken
afterwards.

We will come

Shri T. S. A. Chettiar (Tiruppur): 
Sir, I would suggest Demand No. 1—  
Ministry of Commerce and Industry; 
Demand No. 37— Miscellaneous D epart
ments and other Expenditure under the 
Ministry of Finance and Demand No. 
86— Salt.

Shri N . B. Chowdhuiy (Ghatal): 
There is also Demand No. 2.

Shri Kamath: I want some inform a
tion on this Demand No. 1

Mr. Deputy-Speaker: Therefore, these 
Demands— Demand N o .l, Demand No. 
2, Demand No. 37, Demand No. 86 and 
Demand No. 91— will come up for dis
cussion.

Shri T B. Vittal Rao: I would sug
gest Demands Nos. 80 and 89 also.

Shri Kamath: Does it mean that on 
o ther Demands there would not be any 
time to get some information even?

Mr. Deputy-Speaker: No, no. Ques
tions may be put and elucidated.

Now, I will take up Demand No. 1 
and Demand No. 2—M inistry of Com
merce and Industry and Industries— se
parately. W hat are the cut motions? 
Hon. Members may pass on by way of 
chits the numbers of cut motions they 
want to move.

Shri Kamath: F or all Demands toge
ther?

Mr. Deputy-Speaker: For each De
mand separately in the same chit. Now, 
what time shall we allot to Demand No. 
1 and Demand No. 2.

Shri Kamath: IS minutes.

Shri T. S. A. Chettiar: Half an hour.

The Deputy Minister of Prodnctfon 
(Shri Satish Chandra): Demand No. 1 
and Demand No. 2 are to be taken se
parately because Demand No. 2 is a 
subject of production.

Mr. Deputy-Speaker: Very well. We 
will have 10 to 15 minutes for each.

Then Demand No. 37 relating to Mis
cellaneous Departments and other Ex
penditure under the Ministry of Fin- 
nance. Shri K. K. Basu wanted more 
time for this. How long will it take?

Shri T. S. A. Chettiar: H alf an hour.

Mr. Deputy-Speaker: Very well.

We might take Demands 80 and 89 
together.

Shri T. S. A. Chettian There is De
mand No. 86. It will not take more 
than 10 minutes.

Shri T. B. Vittal Rao: I would like 
to have 15 minutes for Demand No. 80 
and about 10 to 15 minutes for Demand 
No. 89.

Mr. Deputy-Speaken All right.

Shrimati Renu Chakravartty: For
Demand No, 91, I would like to have 
45 minutes, if possible. There are very 
important questions arising there, about 
both West Pakistan and East Pakistan. 
At least 45 minutes, if not one hour,
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may be allotted for it. 1 do not know 
what will be the total time allotted for 
all the Demands.

Sliii Nand Lai Shamia (Sikar): 1
have cut motion No. 1 under Demand 
No. 91.

Mr. Deputy-Speaker: I would like
to give 30 minutes for Demand No. 91. 
If we have sufficient time, we-will ex
tend it to 45 minutes. Practically, it is 
the last Demand, and lest it should be 
elbowed out, I shall fix the time for it 
and it will be 30 minutes, in the first 
instance, and if necessary wc shall try 
to save time on the other Demands.

Shri Nand Lai Shanna: 30 minutes
may not be sufficient.

Mr. Deputy-Speaker: Then I will try 
to reduce the time for the other De
mands.

D e m a n d  N o .  1— M in is t r y  o f  
C o m m e r c e  a n d  I n d u s t r y

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 3,30,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1956, in res
pect of ‘Ministry of Commerce and 
Industry’.”

Replacement o f Typewriters 

Shri K . K. Basu: I beg to move:

'T h a t the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,30,000 in respect of ‘Mi
nistry of Commerce and Industry' 
be reduced by Rs. 25,000.”

Expenses on Deputations to the 
Exhibitions

Shri K. K. Basu: I also beg to move:

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,30,000 in respect of Mi
nistry of Commerce and Industry’ 
be reduced by Rs. 25,000”.

These are the two cut motions that 
I move under this Demand. A  sum of 
Rs. 17,000 is demanded for the re
placement of typewriters. I would like 
to know from the Minister why, when 
the budget was framed, nothing of this 
sort was considered by the Ministry, and 
why the typewriters already existing

were to be condemned and if they were 
to be condemned the probable propor
tion of the number of typewriters to be 
condemned. As we know, typewriters 
are not perishable commodities, and all 
of a sudden they cannot be condemned. 
I feel that when the Government, 
while planning out their expenditure, 
should have a proper check on the items 
that were necessary and had to be pur
chased. They may of course say that 
when so much money is spent on other 
items, why bother about this Rs. 17,000 
for typewriters. But I feel that unless 
from now onward our administrators 
plan out their expenditure in a better 
way, there is no point in sanctioning 
these demands. I am afraid that when 
wc are embarking on huge plans mo
nies should be properly utilised, for, 
otherwise it will be very difficult to find 
further funds. With this end in view, I 
have moved the cut motion regarding 
the expenditure relating to the replace
ment of the condemned typewriters. It is 
an economy cut. I feel this demand is 
due to the inefficiency of the persons 
concerned and their inability to visualise 
the expenditure when the budget was 
framed. I do not know how it happened. 
Either there was some trouble or to 
cover up some delay or fault, this new 
expenditure has been put forth. Wc 
know many a time that some parts of 
the typewriters are removed by some 
person and then the typewriters are de
clared as condemned and are sold out 
at a very low price. But, whatever it 
may be, the way in which the demand 
has been put does not speak very highly 
of the efficiency of the Ministry con
cerned, and more so when the expendi
ture was not foreseen at the time of 
the original budget. Therefore, I would 
like to know from the Minister, for our 
satisfaction, the reason why this new 
item has been entered. As I said, type
writers are not perishable conunodities. 
Unless there is some national calamity 
causing large-scale damages to the type
writers, I do not know how, all of a 
sudden, so many typewriters could be 
condemned.

My next cut motion is in regard to 
the deputation of officers to foreign 
countries. It is also an economy cut. I 
myself am of opinion that we should 
participate in exhibitions especially in 
regard to foreign trade and fairs. It is 
absolutely necessary for the expansion of 
our foreign trade. But we must know 
how ‘to send our delegation and what 
proportion of money could be spent on 
it. This expenditure is indeed a form of 
investment in the shape of publicity and
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[Shri K. K. Basu] 
advertisement, and therefore, the expen
diture must have a relation to the bene
fit derived. It has been said that 13 tech
nical persons were sent to Pakistan Id 
ternational Industries Fair. I do not 
know to what extent the exhibits and 
the methods of exhibition of Pakistan 
would be helpful to us. 1 take it that 13 
different technicians, each of different 
type, must have been sent to the Fair. 
Certainly, they should not have been 
sent just for a trip round Pakistan, and 
I take it that their deputation would help 
us. It is well and good. I personally 
feel that this Ministry should take into 
account, whenever it sends such dele
gations, the need for a large number of 
persons to be sent as delegates, and also 
the proportion of expenditure to the 
number sent, besides the prospect of a 
good return for the money spent. I 
hope the Ministry will give a suitable 
reply before they ask the Lok Sabha to 
vote this particular item.

M r. D epnty-Speakef: Cut motions
moved :

(1) “That the demand for a sup
plementary grant of a sum not ex
ceeding Rs. 3,30,000 in respect of 
Ministry of Commerce and Indus
try’ be reduced by Rs. 25,000."

(2) “That the demand for a 
supplementary grant of a sum not 
exceeding Rs. 3,30,000 in respect 
of ‘Ministry of Commerce and In
dustry’ be reduced by Rs. 
25,000.”
M arkets for Small-scale Products 

Shrl N am biar (Mayuram); I beg to 
move ;

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,30,000 in respect of ‘Mi
nistry of Commerce and Industry’ 
be reduced by Rs. 100.” _
M r. Deputy-Speaker: Cut motion

moved :
‘T h a t the demand for a supple

mentary grant of a sum not exceed
ing Rs. 3,30,000 in respect of ‘Mi
nistry of Commerce and Industry’ 
be reduced by Rs. 100.”

Introduction o f Metric System o f 
Weights and Measures

Shri Kamath: I beg to move:
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 3;30,000 in respect of ‘M i
nistry of Commerce and Industry' 
be reduced by Rs. 100”.

This cut motion seeks to  discuss the 
proposed introduction of the metric 
system of weights and measures. A t the 
outset, I am ^ a d  to see that the su ^ e s -  
tion made by the Business Advisory 
Committee with regard to the get-up of 
these foot-notes and all these booklets 
has been implemented. The Business 
Advisory Committee noted last time that 
they experienced difficulty in reading 
the foot-notes and that they would sug
gest that in future such notes should be 
printed in bolder type. That has been 
done now. That is something which will 
be appreciated by all of us.

Coming to the cut motion itself,—  
the subject of the cut motion— so far as 
I am aware, the Lok Sabha has not dis
cussed the metric system of weights and 
measures nor has any resolution or Bill 
been passed with regard to the metric 
system of weights and measures. As tar 
as I am aware— I do not know whether 
anything happened before I was returned 
in the Lok Sabha— the only mea
sure which was discussed in 
relation to the metric system was 
that of coinage and currency, and with
out getting the sanction of the Lok 
Sabha, the approval o f the Lok Sabha,
1 do not know how Government has 
gone about this matter of introduction 
of the metric system of weights and 
measures. Even as regards the other 
matter, the metric system of coinage 
and currency, I remember that in the 
last session, rules were laid on the Table 
of the Lok Sabha in pursuance of the 
assurance given by the Prime Minister 
and a provision had also been formally 
made to that effect in the Bill. I believe 
a notification was placed on the Table 
of the Lok Sabha and I even gav6 certain 
amendments to the rules. But they have 
now disappeared from the Table of the 
Lok Sabha and I do not know whether 
the rules are going to be discussed in 
the Lok Sabha at all, that is, the rules 
with regard to the metric system of 
coinage. I would like to know from the 
Minister, therefore, firstly, whether the 
rules in regard to the metric system 
of currency will come up in this ses
sion, and secondly, how without any kind 
of approval by the Lok Sabha, and any 
formal passage of a Bill to this effect the 
Government has gone about this busi
ness of introducing the metric system of 
weights and measures.

Mr. Depnty-Speakan Cut m otion 
m o v ed ; •

“That the demand for a supple
mentary grant of a sum not exceed



1219 Dimandt 1 MARCH 1956 /or SuppUmentary Grants, 1955^56 1220

ing Rs. 3,30,000 in respect of ‘Mi
nistry of Commerce and Industry 
be reduced by Rs. 100,”

Shri D. C. Sharma (Hoshiarpur): 1 
would like to make a general observa
tion about most of the Demands and 
particularly about Demand No. 1. F or 
some time past, all of Us have been 
noticing one strange tendency on the 
part of the Ministries of the Govern
m ent of India and it is this that they 
are asking for more and more staff. 
F or this purpose, the technique is very 
simple; You have a special department; 
th a t special department requires a spe
cial officer; that special officer requires 
a special staff, and that staff demands all 
kinds of paraphernalia. When I read 
about other countries, I find that in the 
United Kingdom also, they recruited a 
large number of persons during the war, 
but afterwards, when the Attlee Govern
ment came into power or when the 
Churchill Government came into power 
and even now, when the Eden Govern
ment is in power, they have been making 
efforts to curtail the number of tivil 
servants. My feeling is this ; that our 
administration is Scorning very very 
top heavy. I would like to know how 
many civil servants are there in India. 
In other countries there is what is called 
“job evaluation"; they know how much 
work a particular person can do. But, 
here everything is being done on an ad 
hoc basis. Thmgs are t^ing done at the 
sweet will of some persons. Every time 
we are asked to vote for the creation of 
new appointments, but no reasons are 
given for the new appointments. No 
reasons are being given to explain why 
so much money o f  the Government of 
India is being spent. I would like to 
know why there is so niuch expansion 
o f our administrative services, when 
the work that they are supposed to do 
is not so great. In the Commerce and 
Industry Ministry, they catch hold of a 
new name and that new name means 
a  new officer and so on and so forth. 
It is mentioned here that there are 
“heavy demands”. I would like to know 
what these heavy demands are. I would 
like to know the precise significance of 
the words heavy and demand. I know 
there is a kind of movement going on 
to  multiply the number of sections and 
the number of officers. They say t h ^  
have to cope with the heavy increase in 
the volume of work relating to Small 
Scale Industries. I know that little has 
been in this regard and we are yet in 
the exploratoiy stage. Yet, we are asked 
to  vote for Onant for Export promo

tion, Cotton Textiles and so on. Not 
much has been done so far as the export 
proposals go and yet, we are asked to 
vote for the appointment of more offi
cers. The w hoe of this book “Supple
mentary Demands for G rants” bristles 
with new appointments. I would like to 
say that unless there are precise reasons 
given for the creation of these new de
partments, nothing should be done. For 
mstance, we find here “Organisation and 
Methods Unit”. I would like to know 
what has been done by this unit and 
what it proposes to do. Only the bare 
names are given. Oliver Goldsmith wrote 
about an author saying, “I am *a great 
author; I have got the title pages of 
50 books; only the books have to be 
written”. Similarly, we are given the title 
pages of the books without the books 
themselves. I would, therefore, urge that 
this m atter should be properly looked 
into and scrutinised.

More and more delegations are going 
abroad, I am not against these delega
tions, but somehow these delegations 
have a way of becoming what may be 
called “vested interests”, if I may use 
that expression.

M r. Deputy-Speaker: These people
went for the exhibition.

Shri D. C. Shanna: I would, there
fore, say that this tendency on the part 
of the Government of India to multiply 
sections and officers should be looked 
into. Yesterday our Finance Minister 
said that he was going to appoint a 
commission to go mto this question. As 
long as that commission is not appoint
ed, all these demands for new officers 
should be suspended; they should not 
be adopted till that commission has 
looked into the matter.

Shri Velayndhaa (Quilon cum Mave- 
likkara— Reserved— Sch. Castes) : I
have only one point to place before the 
House. As Mr. Sharma has said, a num
ber of officers are appointed in the 
various new departments. I am told that 
the schemes for the development of 
Small Scale Industries etc. are absorb
ing a lot of clerks and officers, but many 
of the new sections have not given 
weight to the reservation for Scheduled 
Castes and Scheduled Tribes people. We 
have already made representations to 
the Home Ministry as well as other Mi
nistries about this. From  what little in
formation I have got, I can tell you that 
not even a single Scheduled Caste or 
Scheduled Tribe Officer has been ap
pointed in the new schemes envisag^
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by the Commerce and Industry Ministry 
till now. I want that the Government 
should strictly adhere to the rules that 
were framed by the Home Ministry in 
the appointment of staff. This is the 
only point I want to stress.

The Minister of Industries (Shri Ka- 
nungo): 1 will come to. the general ob
servations of Mr. Sharma later, because 
they are rather very wide. I will now 
take up the specific points which have 
been very clearly made out by my 
friend, Mr. Basu. Condemnation of 
typewriters is a rather involved process, 
because the office which uses it has not 
got the authority to condemn a particu
lar machine; it has got to be condemn
ed by the appropriate authority, who, in 
this case, is the Controller of Stationary. 
There is a perpetual tussle between the 
requisitioning department and the au
thority. Therefore it takes a little time. 
In this particular case, the 19 typewrit
ers were condemned and because of the 
delay in getting final orders from the 
condemning authority, the m atter could 
not be brought before the House dur
ing the time of the Budget Demands. 
Such delays cannot be foreseen and after 
all, we must remember that the replace
ment of typewriters in general has been 
long overdue and the appropriate au
thority is trying to squeeze out the last 
ounce of efficiency from the bad type
writers.

Regarding the sending of a dozen peo
ple to the Pakistan E xh ib ition .. . .

Shri K. K. Bara: They were techni
cians.

Shri Kanungo: I m i^ t  mention that 
Pakistan being our neighbouring coun
try, we hope and expect that we will 
have a market for our goods there, par
ticularly the engineering products. In 
spite of a certain amount of demonstra
tion, the Indian Stall at the Pakistan Ex
hibition attracted a good deal of atten
tion, particularly the engineering pro
ducts. For explaining their manufacture 
and working, specialists were needed. 
Therefore, the country being nearer and 
the potential market being hopeful, these 
men were sent. Obviously a man who 
can explain a diesel engine cannot ex
plain a lathe. Therefore, 12 men were 
sent and the place being Karachi, the 
expenditure was not heavy.

Shri Velayndhan: Out of the 13 per
sons, how many were technicians?

Shri Kannngo: All of them were 
competent to  explain the machinery ex

[Shri Velayudhan] hibited. Regarding the general question 
of participation in exhibitions and fairs, 
the suggestion of Mr. Basu is very rele
vant and Government are also trying to 
see that it is planned out according to 
our capacity. But sometimes it happens 
that in regard to certain States with 
whom we have friendly relations and 
which require our participation and 
where we hope potential markets exist, 
we have taken decisions at short notice. 
I might mention that in this particular 
year, we had an exhibition in Cambodia 
and one in Addis Ababa, which from 
long range point of view, as outlet for 
our finished products, were hopeful. 
Therefore, we had to take a decision at 
short notice and participate in them. 
However, the suggestion of Shri K. K. 
Basu that it should be planned out a 
little ahead is certainly helpful and it 
will be borne in mind.

Regarding Shri Kam ath’s query about 
the metric system, legislation regarding 
the adopting of metric weights and mea
sures will be placed before the House 
very soon, probably in this session. As 
Shil Kamath will realise, when a m atter 
is put before the House, a lot of pre
paratory work has got to be done. The 
States which have got the responsibility 
of administering weights and measures 
have got to be consulted. Their objec
tions and difficulties have got to be taken 
note of. Therefore, staff was necessary. 
This is a long term measure and it will 
take 10 or 15 years to put through. To 
prepare the ground for legislation in as 
full a form as possible, staff is neces
sary. Therefore the demand has come. 
When the legislation comes in, there will 
be provision for rule-making powers. 
A t that time, it will be appropriate to 
discuss whether the rules should be plac
ed before the House or not.

Shri Kamath: About the financial
implications?

Shri Kanungo: About the coinage
part, I have no knowledge of that.

Mr. Deputy-Speaker: Coinage does 
not arise under Commerce though it 
may relate to currency.

Shri Kanungo: About staff, Shri D. 
C. Sharma has made a blank condemna
tion. If he will carefully read the origi
nal demand as well as the information 
which has been given in the supplemen
tary demands book, he will see that 
with increased activities, it is necessary 
to have increased staff. In this particular 
case, it is not as if just anybody in the 
Ministry wants the creation of new posts
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and they are granted. The Home Minis* 
and the Finance Ministry had a spe

cial reorganisation unit which went into 
the case very thoroughly and after they 
recommended, the proposal was put 
through. A major part of the increase 
of staff was necessitated because the 
whole lot of trade classifications has got 
to be reclassified according to interna
tional practiccs. Also because of the 
change in the import and export policy 
which occurs every six months, it is not 
possible to anticipate the am ount of 
work which will be received in any par
ticular half year. As the House knows, 
the export and import policy and gra
dual liberalisation of strategic control 
have the approval of the House. In view 
of the steps which have been taken to 
vet the requirements of staff, I do not 
think there will be any objection to the 
few posts which have been necessitated. 
Also, I might mention that the House 
has time and again expressed the neces
sity to increase the small-scale industries 
institute and the services it renders. 
Every increase in the activities and every 
attem pt at increase in the services re
quire a certain amount of staff. The 
staff is not there on a lavish scale.

As regards Shri Velayudhan’s remark, 
it can be better dealt with by the Home 
Ministry, because that Ministry is the 
guardian angel which looks after its 
orders about reservation of posts and 
their filling up. Recruitment is made 
according to the standing orders of the 
Home Ministry. I do not know what is 
the percentage of these officers, or how 
many there are in this particular Minis
try or any other Ministry. But, 1 assume 
that the Home Ministry which vigilantly 
guards over their rights and the rules 
relating to recruitment of the special in
terests will certainly look to this.

Shrl V elayudhan: There is a certain 
point. Take for example, an appointment 
which has to be made immediately. It 
will be made immediately, so that there 
is no time given for filling up the va
cancy reserved for the Scheduled Castes. 
There are a number of other methods 
of evasion of recruitment of Scheduled 
Castes.

M r. Deputy-Speaken This is a gene
ral question which is dealt with by the 
Home Ministry. This question about 
temporary apjwintments, U.P.S.C., has 
been asked. That is a general matter.

Now I will put the cut motiona to 
the vote of the House.

The question is ;

“That the demand for a supple
mentary grant o f a sum not exceed
ing Rs. 3,30,000 in respect of 'M i
nistry of Commerce and Industry’ 
be reduced by Rs. 25,000."

T/ie motion was negatived.

M r. Deputy-Speaker: The question is:

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,30,000 in respect of ‘Mi
nistry of Commerce and Industry’ 
be reduced by Rs. 25,000."

The motion was negatived.
M r. Deputy-Speaker: The question is;

“That the demand for a supple
mentary grant o f a sum not exceed
ing Rs. 3,30,000 in respect o f ‘Mi
nistry of Commerce and Industry’ 
be reduced by Rs. 100.”

The motion was negatived.

M r. Deputy-Speaker: The question is:

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,30,000 in respect of ‘Mi
nistry of Commerce and Industry’ 
be reduced by Rs. 100.”

The motion was negatived.

M r. Deputy-Speaker: Now I will put 
the Demand to the vote. The question 
is ;

“That a supplementary sum not 
exceeding Rs. 3,30,000 be granted 
to the President to  defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956 in res
pect of ‘Ministry of Commerce and 
Industry’.”

The motion was adopted.

D e m a ? ^  N o . 2— I n d u s t r ie s  

M r. Deputy-Speaker: Motion moved:

"That a supplementary sum not 
exceeding Rs. 1,12,00,000 be grant
ed to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 3 1 St day of March, 1956, in res
pect of ‘Industries’.”
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Less Expenditure on Village Industries, 
Handicrafts and Small-scale Inditstries

Shrl N. B. Chowdhuryt I beg to 
move :

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 1,12,00,000 in respect of 
‘Industries’ be reduced by Rs. 100.”

Progress o f Khadi Industry vis-a-yis 
the Handloom Industry

Shrl Namblar: I beg to move:
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 1,12,00,000 in respect of 
‘Industries’ be reduced by Rs. 100.”

Peripatetic Parties 
Shrl Kam ath: I beg to move:

'■‘That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 1,12,00,000 in respect of 
‘Industries’ be reduced by Rs. 100.”

M r. Deputy-Speaker: Cut motions
moved:

(1), “That the demand for a  sup
plementary grant of a sum not ex
ceeding Rs. I,12,00i000 in respect 
of ‘Industries’ be reduced by 
Rs. 100."

(2) “That the demand for a sup
plementary grant of a sum not ex
ceeding Rs. 1,12,00,000 in respect 
o f ‘Industries’ be reduced by 
Rs. 100.”

(3) “That the demand for a sup
plementary grant of a sum not ex
ceeding Rs. 1,12,00,000 in respect 
of ‘Industries’ be reduced by 
Rs. 100.”

Shrl N . B. Chowdhury: In moving
my cut motion No. 6 to Demand No. 2 
my intention is to point out the shortfall 
in expenditure on small-scale industries. 
From  the note given here, I find diat 
although the budget provision for the 
All-India Khadi and Village Industries 
Board was Rs. 2 5 crores, the final esti
mate for the year is Rs. 5:16 crores. 
While we do not object to this expendi
ture for the development of Khadi mdus- 
tries, in view of the unemployment pro
blem, we find that there is a large short
fall in regard to expenditure on village 
industries, handicrafts and small-scde 
industries. We find that although there 
is an additional requirement of lU. 2:66 
crores for the development of Khadi, so 
far as the All-India Khadi and Village

Industries Board is concerned, th e n  
is a saving of as much as Rs. 1-54 crores 
in expenditure on village industries, 
handicrafts and small-scale industries. 
This is a  regrettable state o f affairs. We 
know that in the villages there is large- 
scale unemployment so far as s m ^ -  
scale industries and village industries 
are concerned. In this House, several 
times I have raised the problems of the 
farms goods industries m my district. A 
large number of people have become 
unemployed on account of difficulties in 
such industries. While we want that 
Khadi industries should be properly 
developed, we find no justification for 
this shortfall in expenditure though 
there is at present demand in respect of 
these small-scale industries.

In the States we know they have set 
up State Finance Corporations, but there 
is some difficulty in getting help from 
such corporations because there are pro
visions according to which they do not 
extend help to such industries unless 
they require a particular amount and 
work under particular conditions. Here 
we find that the small-scale industries 
and other village industries are sufTerine 
because of the lack of finance and lack 
of market. So far as the bell metal in
dustry is concerned, I know there is a 
lot of difficulty because of the difficulties 
of export to  Pakistan. We do not know 
what steps Government have taken in re
gard to that, and as regards the horns 
^oods industry, there is a comb-making 
industry in my district but it is facing 
competition from the plastic goods, and 
although there are co-operative societies 
and the workers in this industry are 
eager to develop it and althoush they 
still find a market for these, they are 
not in a position to continue work be
cause Of the profits of the middle men 
and the difficulties regarding supply of 
raw materials, and unless the All-Lidia 
Khadi and Village Industries Board or 
some other organisation looks into their 
difficulties and ensures supply of raw 
materials or provides financial assistance, 
they would not be in a position to get 
over these difficulties.

In the circumstances, it is really a 
m atter for deep regret that this organi
sation was not in a position to utilise 
the money which was provided in the 
budget I hope that hereafter the Gov
ernment would see to it that the amount 
allocated for the development o f village 
industries and small scale industries is 
spent and more money is provided under 
these heads.
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Shri N am bian Mine is cut motion 
No. 7. I want to point out that en> 
couragem ent given to Khadi is a point 
which I do not want to  dispute at pre
sent. '

Shri T. N. Singh (Banaras Distt.—  
E ast) : Thank you.

Shri Nambiai:: But my difficulty is I 
am  looking into the question of the 
handlooms. The handloom industry in 
the South, particularly in my State of 
Madras, is m a very difiBcult position 
and  it should get more help from the 
cess. Now the ^ o tm e n t I think is going 
m ore to Khadi than to handloom. Of 
late, there has been a feeling among the 
employers to switch on to powerlooms 
thereby making more handloom woricers 
unemployed, and the wages of labour 
have gone down, and this has created a 
serious situation. K arur and Dindigul are 
the places which produce for local con
sumption, which can be used not only 
in the South but in the North. Therefore, 
I would request the hon. Minister to see 
tha t more allotment is made to hand
loom, of course, not at the cost o f small- 
scale industries. With regard to small- 
scale cottage industries such as lock 
making and potteries, there is not much 
o f  encouragement in the South, I would 
request that allotments may be made for 
this.

The Minister In the Ministry of Com
munications (Shri Raj Bahadur): How
is that relevant?

Shrlmati Renu Chalaravartty: I also
w ant to point out that it is rather sur
prising that there should be this short
fall to  the extent o f Rs. 1‘15 lakhs due 
to  less expenditure on village and small- 
scale industries and handicrafts.

My criticism can be divided into two 
parts,— one dealing with Khadi and the 
other dealing with village industries.

As far as Khadi is concerned, my own 
practical experience is that the Khadi 
Board does not have sutficient number 
o f  centres especially in the areas which 
are the most backward. For instance, in 
the  Sunderbans area which has only 
one crop a year and which is actually 
very poor and backward as far as indus
trialisation goes, we find hardly any cen
tres, either purchasing or training cen
tres. The other thing we note is, that 
the individual who is spinning at home 
does not know where to take the yam  
because there is no publicity o r propa- 
sanda to help the individual spinners to

go and sell their yam , with the result 
that although large amounts o f subsidy 
are being given by Government, it is not 
going to Uie help of the majority of 
those who are today wanting some form 
of cottage industry employment. That is 
why I feel that it is very essential now 
that it is being done on a national scale 
— it is not being done by just one small 
group or constructive workers of the 
Congress, but it is getting State help;̂ — 
that Government purchasing and train
ing centres should be opened in the areas 
which are most backward, so that we 
may not notice this type of shortfall at 
a time when in every village to which 
you go the women, especially the agri
cultural labouring women, crowd round 
you and ask you how you are going to 
give them some form of em ploym ent

The other thing I want to stress is 
the question of village Industries. This is 
especially a thing in which a certain 
amount of research is also required. For 
instance, in the Sunderbans area we have 
certain grasses and certain other mate
rials from which we can make mats, a 
type of paper and other things which 
have to be gone into. In these areas I 
am afraid nothing has been done al
though we approach the Industries De
partment again and again. Not only 
that. Nobody in the village knows who 
is the competent authority to tell them 
how to approach Government for help, 
for research, for the results of research, 
for production centres, for training or 
for marketing. Nobody knows. If w t go 
to the sub-divisional officer he is not 
able to tell us. If we ask where we can 
get this information, he says ; "Well, I 
don’t know”. The whole thing is in 
such a state of flux that actually the 
money which is being given is not being 
utilised by the people who are sUrving 
due to unemployment. Some of them 
have the technical skill also. Some are 
anxious to find new ways and methods 
of developing these industries. Yet that 
is not being done, and I am afraid it is 
one of the biggest drawbacks of this 
entire Ministry. I have already put in a 
question on this point as to who are the 
competent authorities who will give this 
information on the villa|{e level, the sub- 
divisional level, the district level and the 
provincial level. I think one of the rea
sons why this shortfall is taking place 
is the big difference and gap Mtweeo 
the sums of money for which we are 
budgeting and passing in this House and 
its actual utilisation and reaching the 
masses who are so eager for employ
ment and who are suffering from to 
much poverty due to unemployment.
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Shri T. N. Singh: I am very much in 
sympathy with the observations made by 
the previous speaker, because as one 
who has been connected with one of 
these Boards I have myself felt a lot of 
difficulties in expediting the work and 
also spending the money allotted. I feel 
that the whole organisation does require 
modification so far as the organisational 
aspect is concerned. It is known that 
the Government’s method of doing any
thing is rather slow and tardy, the pro
cedure is very difficult and prolonged. 
And here we have to deal not with one 
particular section of the people or in
dustry fixed at a particular place. The 
whole activity is spread over the villages, 
long distances ancl families whose condi
tion the non-officials are in the best posi
tion to know and appreciate. Here the 
Secretary or the Deputy-Secretary or the 
Under-Secretary is  sitting in some office, 
or the Deputy-Minister or Minister is 
sitting somewhere probably surrounded 
by Secretaries and Deputy-Secretaries. 
He knows their point of view only. He 
is obsessed with certain formalities, pro
cedure, regulations etc. He is not obses
sed with the condition of the poor peo
ple there so much, and their difficulties 
are not realised so much as the difficul
ties of the secretariat. That is the real 
problem, and that has got to be tackled.

As a m atter of fact, the question of 
having a statutory body has been hang
ing fire for such a long time. The Khadi 
and Village Industries Board consists of 
a very good set of people, who are very 
enthusiastic, and who are people with 
missionary zeal; they have devoted their 
whole time to this work; in fact, they 
have been doing this work all their life. 
They are there 6n this Board, but they 
find themselves handicapped, because 
they cannot function mdependently. 
They are tied down by so many rules 
and regulations and all kinds of forms 
and formalities. All that has to end.

We must trust these people who have 
devoted their whole lives to this work; 
their main aim in life has been to work 
for these people. It is high time that we 
make this body a statutory body. I un
derstand that such a demand had been 
made by them, and I hear that even a 
Bill had been drafted for that purpose. 
I would like to  know why nothing has 
been done so far in that direction.

If they have to  stick to government 
methods, then take it from me as one 
who knows something of financial rules 
and regulations, as one who knows 
■omething of these secretariat methods,

In the small board with which I am 
connected, we want to spend money, 
but then we find that a number of smsdl 
objections are raised, first by the Pro
duction Ministry and then by the Fin
ance Ministry and so on; these people 
crop up, and they raise all these points; 
then correspondence goes o r  again for 
another six months, for clearing all those 
matters.

I would sug)^est that we must trust 
these people with that work, and give 
them the necessary money saying, “H ere 
it is, this is national money, we know 
you are people who have been devoted 
to this work all along, in fact, your mis
sion in life has been to work for these 
people, we trust you, and you go ahead 
with your programme”. Of course, their 
accounts will be subject to audit. But 
they have to be released from all the 
formalities and restrictions associated 
with a government-run organisation. 
That is the only way in which we can 
deal with this matter.

For, supposing we have to make pay
ment to an ordinary worker who comes 
and does some work, then the question 
is raised, under what rule is this pay
ment made, under what financial autho
rity is this payment made, under what 
rule these conveyance charges are paid, 
and so on. All these problems crop up, 
which you can never solve through your 
government machinery. They can be 
solved only if there is a statutory body 
for this purpose. When we can have sta
tutory bodies for telephones, for the 
manufacture of engmes, locomotives 
and so on, and we can spend crores of 
rupees on them, why can we not have 
statutory bodies for this purpose? This 
is a demand which has been hanging 
fire for so long. I think all the criticisms 
that have been made in this connection 
by hon. Members here either now or in 
the past can be met fully, if we create 
a statutory body consisting of men who 
are genuinely devoted to Qiat work, and 
fully trust them. Of course, they will be 
subject to audit just as any other organi
sation. But they should have the freedom 
to function in the manner they think 
best.

You should not bring them under the 
subordination of an ordinary deputy sec
retary or under-secretary or all kinds of 
other people. It is simply annoying, I 
may tell you ; and it is against one’s self- 
re s ^ c t  to work under such an organi
sation, where one cannot do what one 
thinks best. We feel for these things 
very much.
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A fter all, here the money is not going 
into the pockets o f big men, millionaires, 
businessmen and all those people; it is 
going into the pockets of poor people, 
the poorest among ourselves. So, let us 
trust these people, and have a statutory 
body. Unless we do that, the work can
not progress. I may assure the hon. Mi
nister and also this House that the 
amounts allotted cannot be properly 
spent unless we trust this organisation of 
selfless workers and allow them full 
freedom to do the work as they think 
best.

Shri T. S. A. Chettiar: I want to raise 
only one point, and a very important 
point at that. TTiat is with regard to the 
Ambar Charkha programme. There has 
been a good deal of confusion of 
thought on this matter, and we find con* 
tradictory statements being issued by 
the Minister and certain people on this 
side, and by the officers of the Khadi 
and Village Industries Board on the 
other. We would like to have an authori
tative pronouncement as to how much 
yarn the Ambar Charkha can produce, 
how far it can compete with the mills, 
and whether the qua ity of the yam  pro
duced by it will be suitable for use by 
the handloom weaver. These are the 
main questions relating to the Ambar 
Charkha, and on these, there have been 
differences of opinion.

We are spending a sum of about 
Rs. 18 lakhs under the Ambar Charkha 
programme. And Rs. 18 lakhs is not 
a small thing. I understand further that 
nearly a crore of rupees would be spent 
on this under the Second Five Year 
Plan. Therefore, the Ministry owes it 
to this House to give an authoritative 
pronouncement on all these matters.

1 also understand that the allotment 
of spindles has been suspended for some 
time past. I would like to know whether 
it has been suspended permanently or 
only for a temporary period.

In coDclusioD, I would like to make a 
brief reference to the point raised by 
Shri T. N. Singh. If there is any board 
which is being respected fully, and which 
the Ministry is afraid of, it is this board.
I have never seen even a  statutory 
board's recommendations being accepted 
so much as as this non-statutory board’s 
recommendations. While I do think 
that there is some point behind the de
mand for making it a statutory board, I 
do not think this board has in any way 
suffered on account of its not having 
been made statutory.

One other m atter which I would like 
to raise i.s this. We are spending a sum 
of nearly Rs. S. 16 crores on this board. 
We would therefore like to have an an
nual report as to the employment oppor
tunities provided by this TOard in cottage 
industries, for that is the professed ob
ject of this board. We should know the 
actual facts as to how much of full 
employment and part employment this 
board has created, so that that will give 
us some consolation that the money is 
not being spent on the under secreUries 
and other secretaries that may be in the 
board but is really reaching the people 
for whom it is intended.

These are the points on which we 
would like to have information from 
the Minister. The question of the Am bar 
Charkha is the most important of all 
these. And since it is a new service, we 
hope that all the points will be replied 
to fully.

Shri Ramachandra Reddi (Nellore): 
While I do not want to deal with the 
economy of the Khadi as a village 
industry, I would like to make a few 
points on which I seek some enlighten
ment.

I would like to know whether recent
ly any general survey has been conduct
ed as to the efficiency of the khadi In
dustry and the manufacturing process 
for khadi. For, we are slowly drifting 
from patronage of khadi by private in
dividuals and politicians to the use of 
khadi in the public sector. Only the 
other day, in the course of his budget 
speech, the hon. Railway Minister told 
us that several lakhs of rupees are going 
to be spent on the purchase of khadi for 
uniforms for railway employees. When 
that is so, we must see that the efficiency 
of khadi is preserved, and its wear-well 
quality is also improved. Otherwise, it 
will only mean so much of waste of 
public money, if the present product Is. 
pushed on to these employees.

Recently, we heard some echoes of 
the controversy on Ambar Charkha bet
ween the Planning Commission and the 
Khadi and Village Industries Board. 1 
do not know how the matter has been 
Anally decided. I would like to know 
whether it is not possible to increase the 
number of spindles from four to twelve, 
so that by spending the same energy, one 
may be able to produce more yam  o u t 
of this Ambar Charkha.

I would like to have figures as to the 
amount that is spent in that sector of



M233 Demands 1 MARCH 1936 for SuppUrntnlary Crarts, 1955-56 1234

[Shri Ramachandra Reddi] 
jh is  industry. I should also like to know 
ithe proportion of the producer’s price 
.and the consumer’s price.

1 am afraid that a large am ount of 
the money that is given as subsidy to 
>the khadi industry is being spent on the 
establishment that runs between the con
sumer and the producer. If the producer 
does not get a fair return by way of re
muneration for the e n e r ^  that he spends 
then it is not worthwhile pursuing this 
matter. I believe it is not the intention of 

•Government to help the educated un- 
.employed only; I am positively sure that 
it IS their intention to help the unedu
ca ted  unemployed in the villages.

We find from the foot-note appended 
to  the Demand, that a sum of Rs. 8S 
lakhs has been provided for giving re- 
:bate. I would like to suggest that there 
m ust be some sort of compulsion in the 
giving of rebate. T have noticed in cer
tain places that the rebate that is ex
pected to be given on handloom cloth 
IS not generally given. If it is demanded 
they are not in a position to give a satis
factory  reply. So, whatever rebate is to 
be given should be given as a matter of 

•course and all shops that deal in hand- 
Joom goods or cloth must be forced to 
give the rebate to the purchasers. Other
wise, the possibility of pushing up the 
sales of khadi might go down.

1 P .M .

We would have very much appreciat
ed if the Government had given us the 
figures of receipts of this particular m- 
-dustry. Nothing is said about the antici
pated receipts from  the khadi industries, 
so that we might calculate what exactly 
is the loss on this enterprise, and what 
portion of the total overall price of khadi 
^oes to the actual producer.

Shri K anuth : 1 will be very brief in 
■my remarks. •.

Item (ix) of the footnote under De
mand No. 2 refers to certain peripatetic 
parties. 1 have heard, Sir, of peripatetic 
philosophers since the days of Aristotle 
and in modem times we have all heard 
■of peripatetic parties— those who have 
gone into this movement of bhoodan, 
following in the foot-steps of Acharya 
Vinobha Bhave. But as regards promo- 
<ion of khadi and village industries, we 
have not read in the papers about peri
patetic parties going round the country 
to  promote khadi and village industries. 
I would be happy, therefore, if the Mi

nister can throw some light upon this

particular m atter as to  which are the 
parties which have gone on this pada 
yatra— that is what it means. W e recent
ly heard of a pada yatra from Kanya 
Kumari. We have had pada yatras for 
bhoodan, but not so far as I know for 
khadi and village industries. (Interrup
tions.) N ot that the hon. Minister Shri 

Tyagi whom I see opposite has gone 
on a pada yatra himself. He is a Defencc 
Minister; he will float and he will fly. 
However the Minister will tell us more 
about this matter, as to how many par
ties have gone so far and whether they 
are only going to em bark on this move
ment, and not that they have gone al
ready, whether parties are being arrang
ed, like many other kinds of parties, 
these peripatetic parties also arranged 
for the promotion of khadi and village 
industries.

M r. Deputy-Speaken The hon. De
puty Minister.

Shri B. D. Pande (Almora Distt.—  
North-East) : rose—

M r. Deputy-Speaker: I have called the 
hon. Deputy Minister. The hon. Mem
ber did not rise earlier.

Shri Satish Chandra: Mr. Deputy- 
Speaker, the additional money is requir
ed for the development of khadi. Hon. 
Members have however spoken more 
about handicrafts, handloom and small 
fcale industries. The amount required 
for development of khadi is spent out 
of the cess which is levied on mill cloth. 
The money spent on village industries, 
handicrafts and other smaH scale indus
tries comes from the general revenues 
of the Government. The cess collections 
are utilised for the development of khadi 
and handloom only. So, this is more or 
less a separate account. This shortfalls 
in expenditure on village industries and 
handicrafts which are under the admi
nistrative control of this Ministry have 
also been utilised for khadi. The work 
of khadi industry has been progressing 
at a more rapid pace than oUier village 
industries and handicrafts. Khadi itself 
is a village industry; most of its produc
tion is in villages. In the case of other 
village industries the shortfall is mainly 
due to the fact that the Khadi Board 
has only recently applied itself to  their 
development. It is necessary to  organise 
co-operative societies in villages and to 
set up a proper organisation for this 
work. It is expected that as a result of 
the spade work that has been done dur
ing the last few years, the progress in 
luture will be much more rapid in the 
case of other village industries as well.



1235 Dtmands 1 MARCH 1956 for SuppUmentao GtmU, 1955-56 1236i

Kbadi work was being done in the 
country for a long time. Therefore, it 
was easier to  step up the production of 
khadi as compared to other village in
dustries. This is evident from  the figures. 
The Khadi Board has not only utilised 
all the money granted to it in the last 
budget estimates for the production and 
development of khadi, but has utilised a 
much bigger amount.

My hon. friend Shri Chettiar spoke 
about Am bar Charkha. He knows that a 
pilot scheme has been sanctioned and 
about six thousand A m bar Charkhas 
would have been manufactured by the 
end of this month and put into opera
tion. The Karve Ck>mmittee which was 
set up by Planning Ck>mmission to report 
on the development of village industries 
during the next Five Year Plan period 
has left the question of Am bar Charkha 
open. It has recommended that certain 
tests should be carried on about the suit
ability of the Ambar Charkha yam  for 
handloom industry and that its produc
tion capacity should be studied. A pilot 
scheme has been sanctioned for this pur
pose. Tests are now being carried on. 
An expert committee is bemg appointed 
to go into this question. It is expected 
that the results will be available by the 
end of April o r the middle of May when 
a firm decision about the potentialities 
of Am bar Charkha can be taken by the 
Government. If Government come to the 
conclusion that it will be suitable for 
introduction on a large scale, financial 
provision will have to be made for the 
purpose. W hat 1 wish to submit is that 
the Khadi and Village Industries Board 
has been doing its work very satisfactori
ly and devoting itself to the task in 
right earnest. It consists of men who are 
held in great respect and who have had 
a long record of selfless service. As far 
as the question of autonomy is concern
ed, my hon. friend on the right has 
already pointed out that there has hardly 
been an occasion when the Khadi 
Board’s programmes were delayed on ac
count of undue interference. I would not 
accept the suggestion coming from my 
friend Shri T. N. Singh that Govern
ment stands in the way of schemes 
which arc put up in a proper manner, 
which are well considered and which 
have the desired object in view,

Sbri T. N . Singh: I never said that
Government stand in the way. W hat I 
said was that the procedures and the 
formalities inherent in the Government 
system are incompatible with quick 
work.

Shri Satish Chandra: Anyway I ca»  
tell the House that this difficulty is n o t 
being experienced by the Khadi and Vil
lage Industries Board with which thia- 
particular demand is concerned.

The hon. Member might be aware- 
that the Karve Committee went into- 
this question. In fact, a Bill had beea 
introduced in this House with a view to- 
make the Khadi and Village Industries- 
Board an autonomous body. The Karve 
Committee however recommended im 
its report that the constitutional proprie
ty of doing so should be reconsidered 
by the Government before the Bill is 
taken up for consideration in the Parlia
ment. According to the Committee,, 
large sums of money are to be spent in 
future by the Government for the deve
lopment of village industries, handicrafU,. 
small-scale industries and khadi. It 
should be the responsibility of the Gov
ernment to execute the schemes. M ost 
of the work should be done through the  
agency of the State Governments and 
not through the autonomous bodies only.

That is the view of the Karve Com
mittee. in fact, wc have not proceeded 
with the Bill which was introduced in 
the House some time ago, because th r  
position has to be reviewed in the light 
of the recommendations of the Commit
tee.

All I can say is that the schemes are 
scrutinized by officers in the Ministry 
without undue delay,— provided o f  
course that changes are not suggested 
in those schemes from time to time. So 
far as the Khadi Board is concerned, I 
can assure the House that there have 
been very few occasions for them to  
complain that their schemes are held up. 
Otherwise we would not have to come 
to this House for an additional grant to 
the tune of Rs. 1;12 lakhs. They have 
been able to spend more than what was 
placed at their disposal.

Sbri U . S. Malliah (South Kanara-
North) : That is the point that Shri 
Chettiar made.

Shrimatl Renu CliaiiTavartty: In re
gard to the agencies of the State Govern
ments through w hich.the Board is sup
posed to function, who are they at the 
district and village level? The Sub-Divi
sional Officer or the Union Board Presi
dent do not seem to know anything 
about it, with the result that you are left 
absolutely in a quandary as to  how 
to proceed.
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Shri Satbh Chandra: The amount 
sanctioned for the village industries is 
spent in two ways. The first m ethod is 
to give grant to the State Governments 
which send their schemes for sanction. 
Money is spent through their own agen
cies such as the Department of Cottage 
Industries etc. Secondly, grants are 
sanctioned to registered and well re
cognised institutions in the country or 
to co-operative societies which apply 
for grants for particular schemes. Those 
schemes are scrutinized by the Board 
concerned, and on its recommendation 
the Government sanctions the grant 
through the State Governments, As far 
as khadi work is concerned, it is carried 
on through the institutions engaged in 
khadi work and controlled by the All- 
India Khadi Board. As far as village in
dustries are concerned, financial assist
ance is always given through the State 
Government. It is their job to look after 
the execution of the schemes.

It is possible that the local board 
Chairm an may not know about these 
schemes. Probably it is not his function 
to know about these matters. If any lo
cal board Chairman is interested, he can 
submit a scheme to the State Govern
ment which in turn can ask for financial 
assistance from the Central Govern
ment.

Shri K. K. Basu: We know how long 
it will take.

Shri Satish Chandra: It is not possible 
for the Central Government to have 
direct dealings with each co-operative 
society in each village. The grants will 
have to be given through the State Gov
ernments.

Shrimati R ena Chakravartty: But your 
agency should be at least the Sub-Divi
sional Officer. And he does not know 
what authority he has, whether he should 
send it above, with the result that their 
is no connection between the top, 
through the State Government and the 
local officer and the people down.

Shri K. K. Basu: They should not be 
just post offices; there should be some 
power.

M r. Deputy-Speaker: The hon. Mem
ber may address the Chair.

Shri Satish Chandra : Then, Sir, some
thing was said regarding the spindleage. 
That question has been considered. A fter 
thoroughly going into the question it was 
felt that sufficient spindleage has already 
been licensed and no great harm will be 
done if further licensing is suspended

till the result o f Am bar Charkha tests 
is available. It has been temporarily sus
pended because there is no likelihood of 
yarn shortage in the coming few months 
on account of this temporary suspension. 
The entire situation will be reviewed 
after the tests on the Am bar Charkha 
are available.

The additional sum of Rs. 1*12 
which is now being asked for has been 
utilized mainly for the purchase of cot
ton, for the Am bar Charkha pilot sche
me and for some other miscellaneous 
schemes which have been sanctioned on 
the advice of the Khadi Board. I submit 
that this demand may be sanctioned.

Shri Kamath: W hat about the parties, 
the peripatetic parties ? W hat are they ?

M r. Deputy-Speaker: They go from 
place to place.

Shri Kamath: I know. But are they 
doing so? O r is it only propaganda by 
the Congress?

M r. Deputy-Speaker: The hon. Mem
ber had his say.

I will now put cut motions Nos. 6. 
7 and 8 to vote.

The question is :
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 1,12,00,000 in respect of 
‘Industries’ be reduced by Rs. 100.”

The motion was negatived.
M r. Deputy-Speaker: The question is:

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 1,12,00,000 in respect of 
‘Jndustries’ be reduced by Rs. 100.”

The motion was negatived.

M r. Deputy-Speaker: The question is:
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 1,12,00,000 in respect of 
‘Industries’ be reduced by Rs. 100.”

The motion was negatived.
M r. Deputy-Speaken I will now put 

Supplementary Demand No. 2.
The question is ;

“That a supplementary sum not 
exceeding Rs. 1,12,00,000 be grant
ed to the President to defray the 
charges which will come in cooise 
of payment during the year ending 
the 31st day of March, 1956. in 
respect of ‘Industries’.”

The motion was adopted.



1239 Dmandt 1 MARCH 1956 for SuppUmtnlaiy Grants, 1955-56 1240

D e m a n d  N o . 3 — C o m m e r c ia l
I n t e l l ig e n c e  a n d  S t a t is t ic s

M r. Deputy-Speaker; I will put sup
plementary Demand No. 3 straightway 
to the vote of the House.

The question is :

“That a supplementary sum not 
exceeding Rs. 4,33,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956 in 
respect of ‘Commercial Intelligence 
and Statistics’.”

The motion was adopted.

D e m a n d  N o . 5— M in is t r y  o f  
C o m m u n ic a t io n s

M r. Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 1,44,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Ministry of Conmiuni- 
cations’.”

D e m a n d  N o. 6— I n d i a n  P o s t s  a n d  
T e l e g r a p h s  D e p a r t m e n t  ( i n c l u d i n g  

W o r k i n g  E x p e n s e s )

Mr. Deputy-Speaker: Motion moved;

“That a supplementary sum not 
exceeding Rs. 25,00,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Indian Posts and Tele
graphs Department (including 
working expenses)’.”

Shrl K . K. Basu: I have only two
questions to put, and they relate to De
mand No. 5. One is about the expendi
ture of a sum of Rs. 18,000 on the 
purchase of a new car in replacement 
of the old car. I would like to know 
whether the old car all of a sudden 
broke down on the way and it had to 
be changed. You know that every ma
chine has a certain age, and any per
son who is in charge of the admmis- 
tration can work out that it has served 
for so many years and it can be replac
ed. As such I want to know why all 
of a sudden this expenditure of 
Rs. 18,000 has become necessary. We 
have a shortage of funds for develop
ment work and we must see to the ma

ximum utility o f the funds we have g o t 
We know that many of the old cars, 
possibly with certain repairs, are able 
to serve for at least a few more years. 
In the mean time, the money thus saved, 
however small it might be, might give 
some benefit, for instance, to the Khadi 
Board about which we heard so much 
just a little while ago.

Shri N. R. MunLswamy (Wandiwash): 
W hat was the age of that car?

Shri K. K. Basu: W hat are the special 
reasons why all of a sudden it became 
necessary during this period, when it 
had not been provided in the budget, 
to replace the car?

A nother point I would like to draw at
tention to IS this. I find one item “un
anticipated extension up to December 
1955 of the life of the Tribunal appoint
ed to asses the compensation payable 
to Air Companies”. There are two par
ties concerned in this, namely, the Gov
ernment and the Air Companies. Parlia
ment must be fully apprised of the 
grounds for such extension. If the com
panies themselves are responsible, I 
want to know whether we are taking any 
steps against them so far as payment 
of compensation to them is concerned. 
There is no point in saddling the nation 
with this extra payment when it is due 
to the fault of one of the parties to the 
dispute. Therefore I think this cryptic 
note is not enough and the Ministry 
should apprise the House of the exact 
situation which has necessitated the de
mand of this extra sum. 1 would like 
the hon. Minister to explain it before 
the demand is voted upon.

Shri Raj Bahadur: So far as the
question of the purchase of staff car is 
concerned. I may inform the hon. Mem
ber that the car which the Ministry was 
using previously was purchased as early 
as 1948. It had already done 62,000 
miles when it became ramshackle and 
worn out.

Shri K. K. Basu: W hat was the make
of the car?

Shti Raj Baiiadun It was a Chevrolet 
1946 or 1947.

Shri K. K. Basu: Then it must have 
been badly handled.

Shrl Raj Bahadur: On that matter I 
can tell the hon. Member that it was 
never badly handled and it never met 
with any accident of a serious nature.
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It had already done 62,000 miles. 
Then it was found that even the milo
meter was not working. It did an extra
15,000 miles, and when we decided to 
part with it, it had done about 77,000 
miles. The question may be asked, why 
was this not provided for? We took 
the decision to replace the old car in
1954. At that time, there was a central 
pool of the staff cars of various Minis
tries. The pool was looked after by the 
Ministry of Transport, and was under 
its control. On 1st August 1955, a de
cision was taken by which the various 
Ministries were asked to control their 
staff cars, used by them, and therefore, 
we had to buy a new car. The sanction 
of the Finance Ministry, which is always 
very particular in the scrutiny of any 
item of expenditure, had been obtained 
for the purchase of this car. The Trans
port Mmistry itself which still looked 
after these things, had also concurred. 
The price of Rs. 18,000 was the rate 
contract price which also cannot in any 
way be imagined to be excessive by a 
single pie. I say that this old car had run 
out its life. The average consumption per 
gallon had been reduced to 9 miles and 
it was absolutely uneconomical to main
tain it in that condition. Therefore, a 
new car was purchased at the most eco
nomic price.

. Shri N. R. Manlswamy: W hat happen
ed to the old car?

Shri Raj Bahadur: It has been disposed 
of through the Director-General, Sup
plies and Disposals, at the price of Rs. 
2,400 in open auction.

Shri K. K. Basu: For what purpose
was the car used? Was it used by the 
Ministry at headquarters?

Shri Raj Bahadur: It was used for
oflicial purposes, for the staff going on
official duties and for so many things.

Shri K. K. Basu: In D elhi?

Shri Raj Bahadnn In Delhi, round 
about Delhi and outside Delhi, if nw d 
be. It was used by the Ministers and 
oA er officials for Dfflcial purposes.

Shri Kamath: By their families also ?
Shri Ra) Bahadur: Not at all. That

I leave to my hon. friend opposite—
though I think he has no family.

About the Tribunal, I do not say that 
the whole scheme of nationalisation of 
the air companies had been put through 
without any difficulty. We expectcd that 
many disputes would arise and many 
problems would spring up in this great 
venture that we nad undertaken and

[Shri Raj Bahadur] accomplished. This Tribunal was con
templated under section 25 of the A ir 
Corporations Act for the purposes men
tioned in the Act, into the details of 
which I need not go— it would be simply 
repetition of facts. But I would say 
that only two petitions were made under 
sections 23 and 24 of the Act before 
this Tribunal. The Tribunal was presid
ed over by such high and distinguished 
a jurist and lawyer as Shri Patanjali 
Shastri, former Chief Justice of the 
Supreme Court of India, with Shri N. S. 
Lokur, President of the Railway Rate^ 
Tribunal, and Shri Bhavani Shankar 
Rao, former Financial Adviser, Minis
try of Defence, as members. The 
petitions were submitted to them on 1st 
July 1954. They were pending there and 
various dates were ^ven. Ultimately, a 
compromise was advised by our legal ad
viser and it was concluded in regard to  
these two petitions, Before these two 
petitions were disposed of in July 1955, 
in May 1955 some of the companies 
joined together to file a petition before 
the Tribunal in regard to the dispute 
arising out of the payment of compen
sation for value of the liability in res
pect of leave accumulated by the em
ployees of the ex-companies prior to 1st 
August 1953. So this particular question 
was referred to the Tribunal again in the 
month of May 1955. Regarding this 
also, a compromise was reached in Oc
tober 1955. We had never anticipated 
when the budget demands were made 
that the Tribunal would have to func
tion for such a long time. Because it 
functioned beyond the period initially 
anticipated by us, we had to incur ex
penditure on the legitimate charges on 
this Tribunal. Therefore, this extra ex
penditure of Rs. 24,000— 1 am giving 
it from memory— was incurred.

Shri K. K. Basu: He said that only 
two petitions were made in May 1954, 
and then all of a sudden four or five 
companies put in petitions. Was there 
not a time-limit for the submission o f  
petitions?

Shri Raj Bahadur: It was according to  
time. That was all legal and there was 
no question of their coming in beyond 
the prescribed time-limit. They have 
their right to take objection to the 
amount of compensation assessed and 
offered to them. After it was assessed 
and offered to  them, they came ia  and 
put in their petitions.

Mr. Depnty-Speaker: Up to Demand 
No. 30, there are no discussions need
ed.
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Shrl P. Snbbi Rao (Nowrangpur); As 
regards Demand No. 17, I  have given 
notice of cut motions.

M r. D eputy-Speaker: He may have, 
but when I a ^ e d  hon. Members if they 
wanted any of the Demands to be dis
cussed and debated upon, the hon. 
Member was not in his seat nor did he 
tell me before. Otherwise, I would have 
allowed it. ,

Shrl P . Subba Rao: I thought that
each Demand would be taken up sepa
rately.

Mi-. Deputy-Speaker: No, no.

Shri N . R. Muniswamyi He expresses 
regret for being absent.

Shri P . Subba Rao: It won’t take
much time— not more than two mi
nutes.

M r. D eputy-Spe^er: Let it be even 
one minute. The difficulty is this. There 
are a number of cut motions. We must 
observe a particular procedure. Time 
is already short.

Shrt H. N . M nkeijee ( Calcutta 
N orth-East) ; May I ask for some 
clarification in respect of Demand No. 
17? •

M r, Deputy-Speaker: Let me first put 
Demands Nos. 5 and 6 to the vote of 
the House.

Shri P. Subba Rao: When the General 
Budget is discussed, E>emands are taken 
one by one and cut motions are moved.

Mr. D eputy-S pe^en  After all, the 
time of the House is limited. Even if wo 
sit for 100 days, still there will be cer
tain items which can be debated. There
fore, the practice is to ascertain from 
Members as to what particular item 
they would like to be discussed. A t that 
time, hon. Members who want to discuss 
them should be present here and inti
mate to the Chair. The hon. Member 
was not present in the House then. Now 
he comes and says that he wants this 
item to be discussed. Hereafter I will 
not allow it.

Now I will put E)emands Nos. 5 and
6 to the vote of the House and then I 
will come to Demand No. 17.

Shrl Raj Bahadun W hat abou the cut 
motions moved?

M r. Deputy-Speaken Cut motions 
were not moved. The hon. Minister 
need not tell me that.

2—13 Lok Sabha

The question is ;
‘T h a t a supplementary sum not 

exceeding Rs. 1,44,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of M arch 1956, in 
respect of ‘Ministry of Communi
cations’.”

The motion was adopted.
M r. Deputy-Speaker: The question is: 

“That a supplementary sum not 
exceeding Rs. 25,00,000 be granted 
to the President to defray the 
charges which will come in course of 
payment during the year ending 
the 31st day of M arch 1956, in 
respect of ‘Indian Posts and Tele
graphs Department (including 
working expenses)’.”

The motion was adopted. 

D e m a n d  No. 17— A r c h a e o l o g y  

M r. Deputy-Speaker: Motion moved;
‘T h a t a supplementaiy sum not 

exceeding Rs. 6,56,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of- ‘Archaeology’.”
Shri P. Subba Rao: Ownership of 

monuments of religious institutions may 
be of two kinds— public and private. 
In the case of a religious institution, 
the community to which it belongs are 
the owners. When they abandon it, it 
becomes a monument. A living religious 
institution, that is, a temple where wor
ship is going on or a mosque or a churcli 
where prayers are held daily or weekly, 
cannot be treated as a monument, and 
any public expenditure to repair it is 
out of order. I f  such grants are allowed, 
there will be no end to it. There are 
so many Hindu temples which are not 
abandoned and which are in need of re-« 
pairs. Similarly there are the palaces of 
some of the Princes which are worthly 
of being preserved. They have not aban
doned ownership of these, and conse
quently nothing is done to renovate or 
repair them. So this grant offends the 
Constitution which declares that there 
shall be no State religion for India. Thia 
being a grant to a religious institution, I 
oppose it.

Shri H. N . Mukerjeei Under this 
Demand there is a provision for the 
allotment o f Rs. 60,000 for the Nagar- 
junakonda excavation project. 1 want to
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[Shri H. N. Mukerjee] 
find out from the Ministry if there is 
any certainty that the process o f excava
tion would be so accelerated that the ex
cavation would be completed before the 
inundation takes place on account of the 
construction of the dam. I want to  know 
this because my fear is— and the fear is 
shared by many people in the Archaeo
logical Department— that it is impossible 
to  make sure that we can have a com
plete excavation and that is why I want 
to find out from the Minister what the 
exact position is.

I also want to  find out whether there 
would be any effort to take the visitors 
to  the celebration of the Buddha Jayanti 
in May 1956 to the site of Nagarjuna- 
konda to show them what is exactly 
being done in order to  preserve, perhaps 
in a separate site, the relics which are 
there. I say this because Nagarjunakonda 
is, perhaps, the largest single Buddhistic 
remains anywhere in the world and it is 
only fair to ourselves as well as to the 
delegates to the Buddha Jayanti cele
brations that they should know what 
exactly is happening. When the Prime 
Minister went to  inaugurate the Nagar- 
junasagar dam, I had a talk with him 
after he came back and he told me that 
there were certain schemes about having 
a kind of island where there would be a 
sort of a national park and also that 
there is a hill nearby on top of which 
many of the remains could be put up 
and some of them reconstructed and 
that sort of thing. I am not very sure 
whether that would satisfy the archaeo
logical conscience of the Ministry be
cause the usual practice is that in the 
actual site of the remains there should 
be a museum. But, this is, perhaps, the 
first occasion in the history of archaeo
logy that a very important site is being 
completely inundated. But, if we have 
succeeded in making alternative ar
rangements which are somewhat accept
able to the archaeological conscience, I 

•th in k  we owe it to  ourselves and to 
the archaeology to  tell the delegates 
to the Buddha Jayanti celebrations what 
we are doing about these Nagarjuna
konda remains. I feel very strongly 
about it and I could go on for a long 
time. But I do not think it is necessary. 
But, I do wish the Parliamentary Secre
tary would give us some significant in
formation on this point.

D r. Saresh Chandra (Aurangabad); I 
want only to say one o r two words be
cause some provision has been made 
here with regard to  these monuments, 
• o d  Prof. Mttkerjoe has mentioned

about N agaijunakooda excavatioo pro
ject. But, 1 would like to mention ano
ther Buddhistic monument which is pro
bably the biggest and most beautiful 
of the Buddhist monuments in this coun
try and in the world, that is, Ellora 
Caves. I want to know whethere the re
pairs to some of these caves have been 
also included.

Secondly, I want to know whether 
Government is aware of any projects or 
whether Government have any plans to 
invite the UNESCO Seminar which is 
going to be held very shortly in this 
country to this grand Buddhist monu
ment at Ellora. I heard very recently 
from  a very eminent scholar and a great 
personality who is connected with 
this Seminar that the Vice-Pre
sident of this country is also greatly in
terested in holding some kind of small 
Seminar and inviting these people to 
Ellora. So, I would like to know whe
ther Government have any plans in this 
connection, and whether they are hop
ing to  invite these people to visit this 
most beautiful monument of the Bud
dhistic period.

The Parliamentary Secretary to the 
Minister of Education (Dr. M . M. Das): 
W ith regard to  the cut motion tabled 
by my non. friend, Shri Subba Rao, I 
would refer him to what transpired on 
the floor of the House day berore yes
terday. My hon. friend Shri B. D. 
Pande had given notice of a question 
which was taken up on the floor of 
this House and he put a supplementary 
question. The subject-matter was the 
repairs to the Jam a Masjid. He put a 
supplementary question :

“1 want to  know as a matter of 
I»licy why a secular Government 
like ours give grant to a denomi
national institution of this nature.” 
He referred to  the Jama Masjid. To 

that I replied ; that the repairs to  Jama 
Masjid was taken up by the Government 
of India not as a denominational monu
m ent but as a historical and archaeolo
gical monument of national importance. 
Then, hon. Member, Shri Pande put an
other supplementary question :

“Will this generosity be extended 
to  other denomination institutions 
that exist in the country also?”
The Prime Minister was fortunately 

present here and he gave the reply. The 
Prime Minister said ;

“This generosity will be extended 
to  other places which are artistical
ly, aesthetically or archaeologically 
im portan t”
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Sairi Kam ath said : “Historically .?*’ 

Then the Prime Minister said :
“Even historically also, not other

wise.”

D r. Suresh Chandra: Historically or 
o r  hysterically?

Dr. M. M . Das: Historically. The 
Prime Minister continued ;—

“In fact, if the hon. Member has 
any acquaintance with the past or 
even the present o f India, he should 
realise that nearly all our monu
ments have some connection with 
some religion, fortunately or unfor
tunately. n e y  are historical monu
ments. W hether it is Ajanta or El- 
lora or whether it is the Jam a Mas- 
jid here or whether it is anything 
else, these are all great national 
monuments, regardless of the reli
gion they belong to.”

Sir, I have not the audacity even to 
make an attempt to improve upon what 
the Prime Minister of India said on the 
floor of this House.

Shrl B. D. Pande: I just want to put a 
question to the hon. Pariiamentary 
^ c re ta ry . The Archaeological Depart
ment would give grant-in-aid only when 
the building is declared a protected mo
nument; otherwise, they do not give. 
You have the power to give but only for 
a  protected monument is a grant given.

Shri M . M . Das: In the case of a
protected monument, it is the duty of 
the Government of India to carry out 
the necessary repairs. In the present case 
the Jam a Masjid is not a protected 
monument; on that account nothing 
could be done. Because of the national 
importance of the monument, because 
of its historical importance, its artistical 
and aesthetical importance, the Govern
ment of India, when they come to 
know that certain repairs were necessary 
considered the matter. They appointed 
a  sub-committee with Shri Brahin Pra- 
kash, the then Chief Minister of Delhi 
State as Chairman and on the recom
mendation of that Committee, they 
considered the m atter fully and decided 
to carry out certain repairs.

Shri Nand Lai Shanna (Sikar): The
Jam a Masjid gets a lot of income of iu  
own.

Shrl P. Snbba Rao: Under what provi
sion of law was a committee appointed 
and how could they recommend? I

want to know the provision of law.

D r. M. M. Das: There is nothing in 
the provision of law which prevents the 
Government of India from  giving 
grants.

A reference has been made to the 
Association that is at present adminis
tering the Jam a Masjid. We referred 
the m atter to the Chief Commissioner 
of Delhi State and he informed us that 
the financial condition of the Associa
tion is very bad and it is not in a posi
tion to help or to contribute anything 
towards the expenditure that will have 
to be incurred in regard to these re
pairs.

I may mention also that in the repairs 
to the Jam a Masjid, we have received 
financial help from the Hyderabad 
Government. In the year 1945, some 
necessity was felt for carrying out re
pairs to the Jama Masjid and the then 
Nizam’s Government contributed about 
a lakh of rupees, about 50 per cent of 
which were spent and the rest 50 per 
cent approximately were refunded to the 
Hyderabad Government. When the ques
tion of the present repairs came before 
the Government, we asked the Hydera
bad Government to pay us back the 50 
per cent of money for carrying out these 
repairs. And the Hyderabad Government 
has been generous enough to give us 
more than Rs. 50,000 for this purpose. 
Out of the money that will be spent for 
this purpose, that is Rs. 1,13,800, more 
than Rs. 50,000 will be contributed by 
the Hyderabad Government.

Shri Nand La! Sharma: Why the
Hyderabad Government specially?

An Hon. Member: Because it is a
protected monument.
‘ D r. M. M. Das; We asked them for 

the money which was refunded to them 
in 1945.

Shri Nand Lai Shanna: Is it the view 
of the Government to take over the 
management of Jama Masjid because it 
is running in loss?

Dr. M. M. Das; We do not propose 
to t ^ e  over the management of Jama 
Masjid. Because these repairs are con
sidered essential for this monument, we 
are prepared to take on the repair work 
and it will be carried out by our Ar
chaeological E>epaTtment.

With regard to  the question raised by 
Prof. Hiren Mukerjee, I beg to  infomi 
him that his fear, that the excavation
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[Dr. M. M .Das] 
work may not be completed before the 
dam is raised, is shared by everybody, 
and it is on account of this fear that the 
Government wants to expedite this work 
and finish the job before the Nagar- 
juna Sagar Dam is completed and the 
whole area is inundated. In the original 
budget provision of the current year of 
1955-56 Rs. 97,300 was earm arked for 
excavation in Nagarjunakonda, and it 
was felt that the tempo of the work 
should be raised. So, this additional 
amount has to be sanctioned by this 
House.

Regarding the other question of Shri 
Mukerjee about the archaeological speci
mens that will be excavated from Nagar
junakonda, I beg to inform him of the 
present position with regard to the mu
seum that will be erected in this connec
tion. Nagarjunakonda is a valley where 
excavation is being carried out. In the 
centre of the valley, in that very spot 
where these archaeological specimens 
are there and which will be inundated, 
is a hill with a level stretch, on the 
top. The Prime Minister has suggested 
that this would be a good location for 
the site of the museum and for erecting 
the structures excavated in the valley. 
A special committee was set up to  ins
pect the hill and report whether the 
nill will stand the scouring action of 
the water. The report of this committee 
has not yet been received, but we hope 
that the report will be favourable, and 
according to the directions of the Prime 
Minister, a museum will be built upon 
this hill, which is situated in the centre 
of the valley, and in that museum all 
these specimens will be kept and the 
structures that will be shifted from the 
earth will be raised there.

Shri D . C. Sharma: W ho are the mem
bers of this committee? *

M r. Deputy-Speaker: I am not going 
into further matters.

There are a number of Demands and 
incidentally a question was p u t . . . .

D r. Suresh Chandra: But the Parlia
mentary Secretary has not yet finished.

M r. Deputy-Speaker: I thought he has 
given sufficient information to  the 
House. Is Government going to  give 
any further information?

Dr. Suresh C h and ra : 1 wanted to have 
some information about EUora.

D r. M. M. Das: The present Demand 
is not concerned with Ellora, but I may 
say that Ellora is a protected monument

under the Archaeological Departm ent 
and whenever it is necessary to  have 
repairs done there, they are being car« 
ried. out. 1 have had the good fortune 
of visiting the cave recently and 1 found 
that something is being done in that 
respect.

Dr. Suresh Chandra: 1 wanted to know 
whether, in connection with the Buddha 
Jayanti, Government is inviting the 
people to this place and also whether 
in connection with the UNESCO Semi
nar Government is inviting the people 
concerned to hold a kind of sem inar 
here.

D r. M . M. Das: So far as the Buddha 
Jayanti is concerned, Rs. 15,00,000 is 
earmarked in the General Budget fo r 
meeting the expenditure incurred in 
connection with the celebration of the 
Jayanti. The people invited from other 
Buddhist countries will be taken round 
to different {ilaces where there are Bud
dhist shrines, but I am not sure whether 
they will be taken to Ellora.

Shri H . N . Mukerjee: Will the Educa
tion Ministry be good enough to form 
a committee of Members of Parliament 
in the form of a peripatetic party to go 
and see all these caves?

The Deputy Minister of External All* 
airs (Shri. Anil K. Chanda): They have 
got their free railway passes.

M r. Deputy-Speaker: The question isi 
“T hat a supplementary sum not 

exceeding Rs. 6,56,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Archaeology’.’’

The motion was adopted.
D e m a n d  N o .  24— M i s c e l l a n e o u s  

E x p e n d i t u r e  u n d e r  t h e  M i n i s t r y  o f  
E x t e r n a l  A f f a i r s

Mr. Deputy-Spei^er: I will put
Demand No. 24 straightway to the vote 
of the House.

The question is :
"That a supplementary sum not 

exceeding Rs. 1,22,000 be granted 
to  the President to  defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of 'Miscellaneous Expendi
ture under the Ministry of External 
Afifau^’.”

The motion was adopted.
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M r. Depnty-Speaken M odon moved: 
“T hat a supplementary sum not 

exceeding Rs. 16,03,000 be granted 
to  the President to defray the 
charges which will come in course 
of paym ent during the year ending 
the 31st day of M arch, 1956, in 
respect o f ‘Stamps’.”

Shrl Kam ath: The foot note discloses 
tha t the services of a foreign expert 
employed in connection with this work 
have been extended. It was unanticipa
ted— that is what the foot note says. I 
would like to know whether this lack 
o f  anticipation will apply to a pretty 
Jong future period of time or whether it 
has been settled now that the services 
o f this expert will not be extended be
yond this year. May we know what 
work he was engaged on, what part of 
the work or which aspect of the work 
was left unfinished so as to necessitate 
this extension, and also the name and 
nationality of this foreign expert?

Shri K. K. Basu: I have also given
notice of a similar cut motion and I had 
more or less the same point of view 
when I sent in the notice. We have not 
been told exactly what are the specific 
reasons for his extension, how long he 
has been there, whether he will finish 
the job in two years, etc., and whether 
there was any officer o r trainee posted 
as an understudy to learn the job. Along 
with that we find that the officer post
ed as Deputy Controller of Stamps is 
getting a higher pay. I do not know why 
during this interun period this was visu
alised. A t the time the budget was fram 
ed, Government should have come for
ward with proper explanations.

There is a foot note which says that 
there was cost of certain machine)^ 
which had to be purchased urgently in 
replacement of certain old machines. I 
do not understand why the Department 
could not anticipate the need for re
placement of some old machines. How 
can it be a question of urgent replace
ment? It is not like a machine breaking 
down or a building getting damaged 
suddenly over which Government has 
no control. Unless the Government can 
furnish us sufficient explanation, how 
can the Government come forward with 
a  supplementary demand of this nature? 
I  think the Department does not pro
perly plan out its whole method of work- 
u g  during the current session when it

D e m a n d  N o . 30—S tam p s brings forward the annual budget. I 
hope the Minister will explain the posi
tion to the House. ‘

The Minister of Revenue and Defence 
E ^ n d i tu r e  (Shri A. C. Gulia): My
friend, Shri Kamath, raised certain 
points regarding the foreign expert. He 
was taken on a three-year contract and 
that period is gding to expire, I think, 
this year.

Shri K. K. Basu: This month 7

Shri A. C. Guha: The proposal is to 
give him another year’s extension. I 
think the hon. Member might have 
known that we introduced a new pro
cess of printing stamps in the Security 
Press— Photogravure process. He was 
brought from England particularly for 
this purpose. He was considered to be 
a specialist and expert in this type of 
work and we got his services through 
the help of our Embassy in London. 
He did similar work in other countries 
also; practically all his life, he has spent 
in this work in England and in other 
countries. He was here to  help the In
dia Security Press in this process and 
also to tram some Indian who could 
replace him. Two trainees who have 
been put under him have not been found 
sufficiently suitable as yet and that is 
one of the reasons for extending the 
contract for another year.

Sliri K . K. Basu: If it is for next
month it will come in the next budget. 
When did it expire?

Sliri A. C. Guha: It expired in Novem
ber, 1955 and we are giving him an ex
tension for another year. As I have al
ready said, the two trainees as yet could 
not be entrusted with this process.

Shri Kamath: Are you going to try
other trainees now?

Siui A. C. Guha: No. The two
trainees, we expect, will take up this 
work after some time but now, they 
have been found not fit enough to take 
up the job independently.

As far as the machineries and other 
things are concerned, the security press 
is a big press and certain parts or ins
truments may go out of order and it is 
not possible to foresee the additional 
items of expenditure. The additional 
items of machineries required a r e : 
knives, grinding machines, lathes etc.. 
for workshop.
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[Shri A. C. Ouha]
Another point raised by Shri Basu is 

with reference to the post of the Deputy 
Controller of Stores. The volume of 
work has increased necessitating certain

Surchase of stores and other things and 
must have been found necessary also 

to create another post. Hon. Members 
also know that the security press is 
working at high speed.

Shri K. K. Basu: When was he ap
pointed— this financial year or calendar 
year?

Shri A. C. G uha: Surely this year—  
this financial year.

M r. Deputy-Speaker: The question is:
“That a supplementary sum not 

exceeding Rs. 16,03,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in res
pect of ‘Stamps’.”

The motion was adopted.
D e m a n d  N o . 33— C u r r e n c y

M r. Deputy-Speaker: Motion moved:
"That a supplementary sum not 

exceeding Rs. 9,15,000 be granted 
to the President to  defray the 
charges which will come in course 
of payment during the year ending 
the 31st d ^  of M arch, 1956, in 
respect of ‘Currency’.”

D e m a n d  N o . 34— M in t

M r. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 3,07,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘M int’.”
Shrimati Renu Chakravartty: There is 

one small point with regard to Demand 
No. 34, before you take up other things.

They want this money mainly due to 
recruitment o f additional workmen in 
both Bombay and Alipore Mints and 
introduction of overtime working in cer
tain key departments. On the one hand 
there is overtime working and a large 
number of additional workmen are 
needed to cope with the work. But in 
Alipore Mint, we have en^avers who 
have been doing work— highly skilled 
work— and there the whole department 
has been kept temporary. Since there 
is need for additional workmen, since

there is need for making people work 
overtime, why is it that we do not make 
this department permanent? It has been 
working for 150 years but it is still o a  
a temporary basis.

There is another point. They are 
highly skilled people and as hon. Mem
bers know they are making the Bharat 
Ratna and other beautiful medals, etc. 
and they all come from middle-class fa
milies. For the last 150 years they were 
enjoying the status of class III but re
cently they were put down to the cate
gory of workmen. As a m atter of fact 
these mint engravers draw less salaries 
than the engravers in the Survey of 
India. I would request the hon. Mmister 
to see if the previous status could not 
be restored to them. Even under the 
British Government, they have been en
joying that status for so many years; 
they are people coming from middle- 
class. For the last 150 years, that de
partm ent has been temporary and it 
should be made permanent.

Pandit C. N . Malviya (Raisen): I want 
to know if the two rupee notes are still 
printed or they have been stopped. If 
they are printed, I would like to know 
the necessity for printing these notes. 
W hat is the use of printing two rupee 
notes? Why not obviate that expendi
ture by pnnting one rupee notes?

M r. Deputy-Speaker: These are Sup
plementary Demands. It is not a gene
ral discussion.

Pandit C. N. Malviya: Printing charges 
are demanded here.

M r. Deputy-Speaker: If money is
asked specifically for the printing of two 
rupees notes, the hon. Member may say 
that it should be dropped. But this is a 
m atter of policy and this can be taken 
up later on at the time of the Budget. I 
allowed some of these questions but 
that o i^ h t not to be taken as a prece
dent. There is no time. Now, therefore, 
under these circumstances, only absolu
tely relevant matters will b« allowed. He 
need not reply to  this two rupee notes 
question; that is a  m atter o f policy.

Shri A. C. G uha: If you give that
ruling, most of the points raised by Shri
mati Renu Chakravartty also are co
vered.

Shrimati Renu C ta a k ra v a ^ : Am I to
take it from the hon. Minister that the 
engravers are not workmen? If he says 
that I am quite satisfied.
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M r. D epnty*l^eaken But this doe& not 
relate to  engravers.

Shrlmatl Renu Chakravartty: You are
being misled. Engravers have been now 
classified as w orlm en.

Shrl A. C. G uha: Sir, instead of wast
ing time in this technicality it may bo 
better for me to explain the matter.

M r. Deputy-Speakert In doubtful cases 
it is better to explain.

Shrl A. C. Guha: It is true that they 
were so long treated as class III officers 
but recently according to the decision of 
the Inspectors of Factories both at Bom
bay and at Calcutta they have been put 
in class IV i.e., as workmen. We have 
allowed the present incumbents to ' en
joy the privileges they have been en
joying so long. This m atter has been 
decided by the labour experts. But I 
should like to tell the hon. Member 
that we considered this m atter with the 
utmost sympathy and we have extended 
most of the privileges and amenities they 
were enjoying to the present incum
bents. As for their being made peima- 
nent 1 think recently an order has been 
issued to make them permanent.

2 P .M .

M r. Deputy-Speaker: The question is: 
“That a supplementary sum not 

exceeding Rs. 9,15,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Currency’.”

The motion was adopted.

M r. Deputy-Speaker: The question is: 
“That a supplementary sum not 

exceeding Rs. 3,07,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Mint’.”

The motion was adopted.

D e m a n d  No. 3 7 — M is c e l l a n e o u s  
D e p a r t m e n t s  a n d  o t h e r  E x p e n d it u r e  

UNDER t h e  M in is t r y  o f  F in a n c e

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 4,37,02,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending

tlje 31st day of March, 1956, io 
respect o f ‘Miscellaneous Depart
ments and other Expenditure under 
the Ministry of Finance’.”

Assistance for natural calamities and  
scarcity- affected areas.

Shri N. B. Chowdhury: I beg to move:
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 4,37,02,000 in respect of 
‘Miscellaneous Departments and 
other Expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100’.”

Inadequate assistance for relief mea
sures in scarcity-affected areas

Shrl N . B. Cbowdhuiy: I  also beg
to move :

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 4,37,02,000 in respect of 
‘Miscellaneous Departments and 
other Expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100 .”

Sir, these two cut motions refer to 
inadequacy of assistance given in res* 
pect of relief measures carried on in 
areas affected by calamities such as 
floods and in the scarcity-affected areas. 
We know that the Government of 
India has evolved a formula according 
to which they pay 50 per cent, of sucn 
expenditure up to Rs. 2 crores incurred 
by the States and beyond that 75 per 
cent, of the expenditure incurred. My 
object in giving notice of these cut mo
tions is not to disapprove of the in
creased expenditure to the extent of 
Rs. 4 crores which is now being sought 
to be appropriated.

[Sardar  H u k a m  S in o h  in the Chair]
The original provision was Rs. 3 

crores and now it has been increased to 
Rs. 7 crores because of the floods in 
Orissa, West Bengal, Assam, Uttar Pra
desh, Bihar, Punjab and PEPSU. My 
intention is to draw the attention of the 
Government to the inadecjuacy of the 
provision which was made in the budget 
and also the inadequacy of the provision 
that is now being made because we find 
that every year a large number of States 
are affected by scarcity conditions. If 
we just look into the reports of the Food 
and Agricultural Ministry for the last 
four o r five years we find there a para- 
fraph dealing with some provision for 
the scarcity areas every year. There we 
find the mention of the names of a
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[Shri N. B. Chowdhury] 
large number of States. W hatever im
provement might have taken place due 
to the First Five Year Plan or other 
measures we still find that in a large 
number of States every year we have 
the visitation of natural calamities and 
scarcity prevailing in large areas. In 
view of these conditions it is necessary 
that while framing our budgets we 
should provide for a larger amount.

As for the Rs. 4 crores now provided 
I  find that this is not adequate. The Gov
ernment of India should have some in
formation with regard to the administra
tion of relief measures which are made 
by the State Governments.

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): May I
know as to whether the hon. Member 
is speaking about the budget of 1956-57 
or 1955-56? These are Supplementary 
Demands for 1955-56. With regard to 
further provision and all those things I 
think the best course would have been 
to discuss that m atter when the demands 
for 1956-57 come up here.

Siiri K. K. Basu: Why not devote some 
time now?

Shri N . B. Cbowdhnry: My point is to 
draw the attention of the Government 
to  the inadequate provision. While look
ing into the reports of several past years 
we find the need for such assistance to 
a large number of States and that is why 
the necessity for a Supplementary De
mand to the tune of Rs. 4 crores has 
arisen. I think the point is quite rele
vant and we ca n . . . .

M r. C baim uui: Let the question of 
relevancy be left to me.

The hon. Member may proceed with 
bis argument.

Shri N. B. C how dbu^ ; The point that 
I want to make is this. The Govern
ment of India is giving assistance to 
the extent of 50 per cent or 75 per 
cent and the Government of India 
should have some information where 
the amount is being spent. I have the 
experience of such relief measures in 
my District of Midnapore in West Ben
gal, and I think this will be the experi
ence of hon. Members from other States 
also where unfortunately such calami
ties are taking place, and I feel that 
there is a sort of maladministration, 
corruption and certain other things which 
are undesirable in the m atter of imple
mentation of these schemes. This 
am ount is spent by way of flood relief, 
dry doles and other relief measures.

W hat I want to say is that while allocat
ing the money under this bead the Gov
ernment should make sure from the 
State Government that the am ount is 
spent in a proper manner so that ade
quate relief is given. Since the Central 
Government has come forward with 
this assistance of 50 per cent, o r 75 per 
cent, there is no reason why in scarcity- 
aSected areas there should not be ade
quate provision, why there should not 
be provision for flood relief, unemployed 
agricultural workers who want work 
during the period when there is no 
work for them after the harvesting sea
son and before the cultivating season. 
Therefore, flood relief works, dry doles 
etc. should be provided for.

There is one other thing. In adminis
tering this relief I find that as soon as 
the harvesting season comes this dry 
dole and other relief work is stopped. 
There arc disabled people, people who 
have no land and people who have no 
capacity to work. When you stop the 
dry dole and other relief measures for 
those people also with the coming of 
the harvesting season they find it very 
difhcult to live on because whether it 
is harvesting season or not those people 
have no chance of getting anything. 
Therefore, without gomg into the de
tails of these measures of administra
tion I would request the Government to 
call for such information from the State 
Governments and I think it would be 
necessary for the Government to advise 
them or at least request them to con
tinue giving such doles and other assist
ance to these people even after the har
vesting season.

Then again, there may not be any 
natural calamity, unprecedented flood 
or famine. But, we know that normally 
after the harvesting season in this coun
try there are a large number of agricul
tural workers and other poor people who 
cannot find any work. In this Welfare 
State when you are speaking of socialis
tic pattern and all that, we should pro
vide for some work to those people. 
The Government of India schemes for 
rendering such assistance should include 
such measures also. This should be a 
normal thing so long as the Govern
ment is not in a position to  create con
ditions in the country where the people 
have no unemployment problem, in rural 
areas particularly, and where there is 
no such recurrence of famine or flood. 
If such conditions are created then there 
may not be any necessity for large scale 
relief measures. But, for the present, 
I  think for a long period to come, the
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G oyem m ent will have to provide a very 
large am ount for such sort of assistance 
and relief so that the unemployed peo
ple and other poor people may find 
work, may get dry doles and other re
lief.

I would conclude with another point 
which I want to refer to. That is in re
gard to the administration of the relief. 
We find sometimes that instead of pay
ing the relief to the workers in cash, 
they are paid in kind, and especially in 
rice. But the rice that is given is rotten 

^ r  is unfit for human consumption, and 
so many complaints have come from 
80 many States. 1 am speaking from 
personal knowledge. These workers who 

•come for relief work in scarcity-affected 
areas and other areas affected by floods 
are asked to travel long distances for 
receiving rice and sometimes they are 
given rotten rice. These difficulties 
should not be there. So, the Govern
ment of India should enquire about 
these things from the various State Gov
ernm ents and before making any alloca
tion, they should ask those Governments 
to see to it that such difficulties are 
not experienced by the workers.

M r. Chairman: Shri K. K. Basu may 
now  speak. 1 would request hon. Mem
ber to condense his remarks.

Shri K. K. Basu: 1 shall do so. I
agree more or less with whatever my 
friend Shri N. B. Chowdhury has spo
ken. I also urge upon the Government 
tha t whenever grants are given they must 
look to it that the sums are properly 
utilised. 1 do not know what exactly is 
the procedure that the Central Govern
ment follows in this matter. They al
ways allot money and then sit tight 
over the matter. I have seen it myself 
in  the Sunderbans area which more or 
less suffers from chronic flood or drought 
frequently. W hat happens is, the Gov
ernment grants some money for laying 
roads there. The roads in the rural areas 
are naturally made of earth and the em
bankment plays a very important part 
in  the economy of the inhabitants of 
the area. Unless there are good em
bankments, the entire fields and the 
lands are inundated by saline water 
and the lands cannot be cultivated. Ori
ginally it was supposed to be the duty 
o f the landlords though they never did 
it and our Government sat tight so 
long over that matter. They are now 
proposing to do it by legislation and I 
believe they have passed a legislative 
measure. But I do not know how far 
the Government can function in this 
way. The Government undertakes the

work in a particular area in. a particular 
year and then after five or six months, 
with the coming of new crops, the Gov
ernment declares that there is no more 
scarcity there. But still there is scarcity. 
My friend has elaborately discussed it 
and I do not want to repeat it. We fin,d 
that a particular road on a particular 
embankment may be incomplete, beca
use it could not be completed within 
the specified period. W hat is the result? 
The next year, when the rains come, 
and before any further work could take 
place the work which has already been 
done is wasted. It so happens that in 
the next year, for the same area, the 
same amount is granted, or owing to 
some idiosyncrasy or the whims of the 
administration, aid is given for some 
other work, leaving this particular work 
incomplete. Here is a Government which 
is trying to spend some money over a 
particular item of work, but I would 
request the Government not to waste 
the money like this, but spend much 
more money properly especially when 
the demands are greater. Actually, the 
dole given is inadequate, and even with 
the paltry sum, the workers do 
not get the full benefit. The ad
ministration is wrong somewhere. 
Either the administration is carried on 
by the officials who have their own 
whims and fancies or it is done by the 
local members of the party in power 
who tiy to influence the adminislration, 
in which case, the authorities work ac
cording to their own wishes and not 
to the maximum utility of the particu
lar area and inhabitants of the particu
lar locality. Even if it is, say, Rs. 3 5 
lakhs a year, the whole amount is v/ast- 
ed and there is no good to the commu
nity and there is no good result. I would 
urge upon the Government to know fully 
well that the rural economy of the 
ceuntry is not so flourishing even ac
cording to their legalistic definition. Sup
pose there is scarcity in an area and 
some amount is granted and some relief 
is given; but if that work is not comp
lete, in spite of the fact that new crop 
has come in from the markets; it does 
not mean that the work has been suc
cessfully finished. Still, there are quite a 
large number of unemployed people, 
and their services have to be utilised in 
the proper way so that the money they 
have invested can bring really fruitful 
results. My experience has shown that 
to invest the entire sum is meaningless.
I  have seen it from my own experience 
in my own area. Two years back the 
Finance Minister said, “We have a deve
lopment plan”. I  was told that the Ben
gal Oovemm ent has submitted a plan
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for the Sunderbans costing about Rs. 5 
crores. I do not know how far they are

C' ig to proceed with it. The Sunder
s is an area which is chronically af

fected by drought or floods every year, 
and the money spent on its improve
ment has absolutely no proportion to 
the demand. Even the small amounts 
spent on that area is not properly syn
chronised with the need and spent in a 
manner which will give full benefit to 
the inhabitants of that area. 1 urge 
upon the Government not to have the 
legalistic attitude that the area has been 
declared as a scarcity area and that 
money has been spent on its improve
ment. They will then sit ti^ht thereafter! 
W hat I say is, when they mvest money, 
they must carry their work to its logical 
conclusion and see that the inhabitants 
of the area get the full benefit.

There is another point which I would 
like to make. That is with regard to the 
change of ‘voted’ item into ‘charged’ 
in respect of the Industrial Finance Cor
poration. I have very serious objection 
to that. You will remember that, when 
the Supplementary Demands for Grants 
were discussed twice in the last session 
— in 1955— it was definitely directed by 
our late-lamented Speaker that such 
matters should be brought before the 
Public Accounts Committee before the 
Government comes forward with the 
proposal to change this categorisation.

The observation made in this Demand 
is that they have only just consulted the 
Auditor-General and no mention of the 
Public Accounts Committee is made. 
They say :

“As regards the suggestion to 
consult the Public Accounts Com
mittee, Government consider that 
it may not always be possible to 
convene a meeting of the Commit
tee to obtain its decision in time 
for the Supplementary Grants.”

There cannot be anything far from 
the truth than this. The Members of the 
Public Accounts Committee have been 
meeting for the last few days, and there 
cannot be any reason or any difficulty 
for the Government to do this otherwise. 
They should be honest. Why this method 
of circumvention? They say further 
on :

“The Comptroller and Auditor 
General has also observed that the 
question whether a particular item 
of expenditure is “voted’ o r ‘charg
ed’ is essentially one of interpreta

tion of the Constitution and if he 
does not accept the interpretation 
of Government, the m atter will 
come under the consideration of 
the Public Accounts Committee at 
the time of examination of his A u
dit Report”.

I hope that the Speaker’s opinion 
can be deemed to have been sound and 
he had much better knowledge of par
liamentary procedure and of the Cons
titution than many. The Speaker of the 
Lok Sabha, the sovereign Parliament, 
gave a positive direction to the Govern
ment that before the Government came 
forward in the current year for chang
ing a ‘voted’ item into ‘charged’, they 
must give the opinion of the Public 
Accounts Committee on the matter. I 
do not understand why the Government 
has taken this attitude regarding the 
function of the Public Accounts Com
mittee and thereby of the sovereign 
Parliament. 1 take very serious objec
tion to that. I hope the Chair will not 
allow this m atter to be discussed as it 
is and allow this Demand to be passed. 
I do not know how they can cure it. 
Possibly, they can include this in the 
next budget.

The Government says t)iat “the in
terest accrued on loans which were 
considered to be of doubtful recovery 
should not be taken credit for in the 
Profit and Loss Account” and therefore, 
the Industrial Finance Corporation 
could not get any profit. According to  
the terms of the agreement of the sta
tute under which this Corporation was 
established. Government is bound to 
replenish that particular amount. We 
should like to know the reason why this 
interest could not be taken credit for. 
You remember that four years back 
Parliament discussed the whole matter. 
Then an enquiry was ordered and the 
Enquiry Committee gave a report. We 
spoke very much against some of the 
members of the Corporation.

Unfortunately, the Chairman of that 
committee has retired. No steps was- 
taken against the representative of the 
Government who was a party to this; 
I think he has been posted as Deputy 
Governor of the Reserve Bank or some
thing like that. Who is responsible for 
this particular investment? If we look 
into the last annual report of the Indus
trial Finance Corroration, it has beea 
mentioned there m at the money has 
been invested in big concerns managed^ 
by big persons, there is enough control 
over the purse and so on. If that is so.
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why are they in a position to ask the 
Parliament for money to replenish the 
shortfall in the payment of interest? 
This is a very important matter, which 
cannot be discussed like this. We should 
have longer time. Unless the Govern
ment comes forward with a fuller ex
planation, I do not see how they can 
come to this House putting this thing 
as a charged item, on which the vote of 
the House cannot be taken? I want this 
point to be discussed in gerater detail 
and the observation of the Speaker 
should not be made light of.

Shrl T . S. A. Chettiar: Sir, it is true 
that under Section 5 of the Industrial 
Finance Corporation Act, a  certain 
amount of interest is guaranteed. But 
it is also true that the Government 
should make sure that the Corporation 
is properly run. We see that from the 
very beginning that the Government has 
had to subsidise this Coiporation. The 
recent argument is that mterest on ad
vances given to the Sodepore Glass 
Works had not been charged. I ask, why 
not? The tax-payer must have some 
knowledge as to why interest has not 
been charged. It is said, “interest ac
crued on the accounts of six companies 
had not taken credit for in the Profit 
and Loss Account”. I do not know any
thing about this; but, I think there is 
something very shady about these trans
actions. I can understand certain mem
bers of the permanent staff trying to 
protect certain other members of the 
permanent staff; but I cannot under
stand the Minister’s justification for not 
going into this matter.

As far as the Public Accounts Com
mittee is concerned, this House as a 
whole cannot go into certain matters in 
detail. For this purpose, by statute this 
House has constituted the ^ tim a te s  
Committee and the Public Accounts 
Committee. I say that the Government 
must take advantage of the Public Ac
counts Committee. It is not as if we 
should ask the Government to refer 
the matter to that Committee. The Gov
ernment must seize that machinery and 
see that every rupee is spent in the 
proper manner. I am not going into the 
technicalities of the matter— whether it 
is a charged item or voted item. For 
me, these technicalities mean nothing. 
AH that I want is that this m atter must 
be properly gone into and the Indus
trial Finance C o ^ r a t io n  must be pro
perly run. It is improper that this sort 
of subsidy should t e  given continuously 
every year. Except for 1953-54 when it

was nil, every year subsidy has been 
given by the Government and the latest 
subsidy is much larger. As I have said, 
this is a very improper manner in which 
our moneys are spent. I am sure the 
Minister must be as anxious as anybody 
else in this House to see that these 
things are set right. A  Committee must 
be appointed consisting of 3 or 4 Mem
bers of this House or from outside. N o 
Resolution of this House is necessary 
for this. This can be done by an execu
tive order of the Government. This mat
ter has not been looked into for a long 
time; no more time should be wasted. 
I hope that the Government will an
nounce even today that they will appoint 
a committee to go into this m atter and 
submit a report on it.

Shrl T. N. Singh: I had no desire to  
raise an issue on this point at this stage, 
but I think it is high time that Govern
ment came to certain firm decisions on 
matters of financial procedure and the 
control of the House. I think that if any
thing is to be taken away from the autho
rity of this House in regard to financial 
matters, it should be dealt with witli 
great care and also hesitation. An Act is 
passed and a certain thing is provided in 
that Act, namely, that interest is guaran
teed; but if at subsequent stages all pay
ments are made as charged items, then 
this House will become very hesitant 
whatsoever to give any guarantee to any 
such law. As to what amounts are to be 
appropriated out of income— I mean 
gross income— in a particular concern, 
is entirely a matter to be decided by the 
Auditor-General on the auditor of that 
concern. He can put a certain amount as 
doubtful debts, give some provision for 
losses in future years or for past years 
and so on. The auditor of a company 
or coiporation is different from the A u
ditor-General. The companies have got 
their own private auditors; they make 
the balance sheet according to what they 
think is the proper accomplished proce
dure. But, that procedure may not be 
in tune with the accounting jirocedure 
adopted by the Government. Therefore,
I think that it is very necessary that 
before any charges are made, this House 
should be taken into confidence. After 
all, that is a right of the House and for 
Government to take a decision on an 
interpretation of such import will not 
be fair either to the Government or to 
this House. I do not agree that there 
was some difiliculty in consulting the 
Public Accounts Committee, because it is. 
meeting very often and it is so easily 
convened. It meets when the House iŝ  
in session and also in the inter-session
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period. It may be that the Auditor-Gene
ral has given his opinion and it may be 
some protection for the Government, 
but all the same, here is the question 
of the supremacy of the House. This 
House has got every right to express its 
opinion on m atter like this. W hen once 
it is made a charged account, rights are 
taken away. We cannot give our vote. 
It is taken out of our purview. This is 
a  serious m atter and it is but fair that 
the House should be consulted on this 
question. If the House could not be 
consulted, at least its duly constituted 
Committee, the Public Accounts Com
mittee, should have been consulted. I 
am sure that the Public Accounts Com 
mittee, a very responsible body, would 
have taken all the facts into considera
tion and given the correct lead to Gov
ernm ent in such matters. W hatever be 
the opinion of the Auditor-General or 
Ohe other legal advisers of the Govem- 
jnent, it is a m atter of the right of this 
JHLouse. Therefore, its authorised com
mittee like the Public Accounts Com
mittee or the House itself must be con
sulted when any change is made in the 
nomenclature of the accounts. As a 
m atter of fact, the first action was itself 
wrong. Article 150 or article 151 lays 
down that no changes can be made in 
the nomenclature of the accounts of the 
Government of- India without the sanc
tion or approval of the Auditor-General. 
The Auditor-General is a person who 
is directly under the control of and res
ponsible only to  this Parliament and as 
such, he is responsible naturally to the 
Public Accounts Committee. It is some
thing ridiculous that when that officer is 
responsible to that committee, that com
mittee should not be consulted. How is 
that reasonable ? It sets up a precedent 
for the future. I would stron^y  urge 
that in any m atter where the accounting 
system is being changed or where the 
voting heads are transferred from one 
to another, the authoritative body of 
this. House, either the Public Accounts 
Committee or the House itself must be 
consulted. It will be very wrong to 
start new precedents in any other man
ner.

Sbri M. C. Shah: Under this demand 
No. 37, two points have been raised; 
one is with regard to financial assistance 
in the case o f  natural calamities. Two 
hon. Members on the opposite side have 
■spoken on the ix>int. Shri K. K. Basu 
from Bengal has raised the question 
-about the Industrial Finance Corpora
tion. The other friends have also raised

that question. My hon. friend and col
league Shri A. C. G uha will reply to 
that point regarding the Industrie  Fin
ance Corporation. As I see that only 30 
minutes are available and there are im
portant demands like demand No. Vi 
and others, I think I should not take 
much time on this matter about finan
cial assistance in the case of natural 
calamities.

The Minister of Rehabilitation (Shri 
Mehr Chand Khanna): You can take
my time.

Shri K. K. Basu: You push the mouse 
into the trap.

Shri M. C. Shah: My hon. friend Shri 
K. K. Basu knows very well that to 
give relief in the case of natural cala
mities is the responsibility of the States. 
It is only some assistance that could be 
given by the Central Government under 
a certain formula. From 1951, the Cen
tral Government has taken upon itself 
to  give some financial assistance in the 
shape of grants and in the shape of 
loans. In the shape of grants 50 per 
cent, of the gratuitous relief granted by 
the States is made by the Centre. Loans 
are olso granted to the States to have 
these scarcity works undertaken by the 
States. That too, after the States have 
spent something on those schemes 
which arc approved as gratuitous relief 
and loans. The Central Government 
gives grants and loans. This year, we 
had provided a sum of Rs. 3 crores for 
grants and Rs. 3 crores for loans. There 
were natural calamities and floods in 
many parts of the countir. There were 
natural calamities in the form of cyclo
nes in the south. Therefore, the Central 
Government had to give more assistance 
to these States. Therefore, we have 
come here for a supplementary grant of 
Rs. 4 crores. We feel that for grants, 
Rs. 7 crores will be necessaiy, for 1955
56. So many things have been said here 
by the hon. Members, which should 
have been addressed to the States con
cerned. Here is a demand in the case of 
natural calamities and not in respect of 
unemployment and such other diflficul- 
ties of the people of these States. As a 
m atter of fact, the First Five Year Plan 
has provided for Rs. 15 crores to meet 
this demand. Next year, we have made 
a provision of Rs. 9 crores. We cannot 
anticipate that there will be natural ca
lamities. We should always hope and 
p r ^  that there should no natural 
calamities, and there should be no need 
for financial assistance to the States. The 
hon. Member over there suggested that
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the Central Government should enquire 
into these things and find out what will 
be the needs of the States. Why should 
we anticipate that there will be natural 
calamities and why should we go about 
enquiring these things?

About gratuitous relief, whenever a 
sum is paid, we give 50 per cent up to 
Rs. 2 crores, and 75 per cent over and 
above Rs. 2 crores. Also, we have liber
alised the formula. We do not give help 
when perm anent assets are created by 
the States when giving relief in the 
scarcity areas. Otherwise, we always 
try to help them in their difficulties. 
There is no question of beinp; stingy in 
any way. We have liberally given grants 
whenever they have asked. Whenever 
we find that help is justified, we do not 
waste even a single moment to give 
them assistance. My hon. friend Shri 
K. K. Basu said about improvement of 
roads, embankment, etc. All these are 
the concerns of the State Government. 
He will be well advised to address the 
State Governments in these matters, to 
be very careful and see that there is 
no wastage. The Central Government 
has to look into the question whether 
the financial assistance given to the 
States is well spent. For that, they 
always have some inspection and all 
details are asked for. They are scruti
nised. I do not think any further re
marks are necessa^ on this point. As I 
said in the beginning, 1 would not take 
much of the time of the House. I 
would request my colleague to speak 
in respect of the Industrial Finance 
Corporation.

Shri A. C. Guha: The Industrial Fin
ance Corporation is always an interest
ing and exciting topic.

Shri T. S. A. Chefliar: Because it is 
like that.

Mr. Cbalrman: The Revenue Minister 
was conscious that there are only 30 
minutes for this. I hope the Expenditure 
Minister will also remember that.

Shri A. C. Guha: My hon. friend said 
about interest not being charged for 
certain companies. I think his memory 
will tell him about the position of the 
Sodepur Glass Works. It was not in a 
position to pay anything. These other 
companies also were not in a position to 
pay interest. On the advice of the Comp
troller and Auditor General, it has been 
decided that the Corporation should not 
show in its balance sheet any interest 
from these companies.

K. K. Baso: T hat is commercial 
accounting. Unless you consider it as a  
bad debt.........

Shri A. C. Guha: That is bad debt. 
That is why 1 say that it is no use 
showing any interest when we know that 
the Sodepur Glass Works is going to be 
auctioned with a huge loss. I t  was on 
the advice of the Comptroller and Au
ditor General that that interest was not 
shown in the balance sheet. Certain 
bad d e b ts .. . .

An Hon. Member: All are bad debts.

Shri A. C. Guha:. . . .  were also pro
vided for. On the advice of the Comp
troller and Auditor General, it has been 
decided to provide Rs. 15 lakhs in the 
reserve fund. 1 think every industrial 
concern, every commercial concern, na
turally does that and provides something 
in a reserve fund. The Industrial Fin
ance Corporation has not been doing 
this so long. This has been done to pro
vide a reserve fund of Rs. 15 lakhs 
because there are certain debts whicb 
may be taken to have gone bad.

As regards the point particularly men
tioned by Shri K. K. Basu and Shri T , 
N. Singh, and also from this side. I 
think the speakers agreed that the Gov
ernment had the right or authority to 
change from one account to another ac
count. But, the difficulty was that techni
cally there was some profit in the rele
vant year. The question is, why should 
the Government make up this loss by 
giving this subvention. As I have stated 
earlier, the profit that has been made 
has been transferred to the reserve fund. 
It was not possible for the l.F.C. to pay 
the guaranteed dividend. As far chang
ing the accounts from the voted to the 
charged, Shri T. N. Singh has referred 
to article 150 of the Constitution.

Article 150 only says :
‘T h e  accounts of the Union and 

of the States shall be kept in such 
form as the Comptroller and Audi
tor-General of India may, with 
the approval of the President, 
prescnbe.”
Under this article I think the Govern

ment has acted quite legally and in ac
cordance with the spirit of the Consti
tution by putting this item in the charged 
head according to the advice of the 
Comptroller and Auditor-General.

Shri T. N. Singh: When it was first 
put, it was put without tiie Auditor* 
General's advice.
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Shil A. C . Guha: It is no use rtddng 
up old things. And again, the Speaker 
when he mentioned these things said: 
*'I am not giving any ruling, but I am 
suggesting that the Com ptroller' and 
Auditor-General and also the Public Ac
counts Committee should be consulted” . 
We consulted the Comptroller and Audi
tor-General first, and he said it was 
not necessary as he also agreed with 
Government interpretation because un
der article ISO he is competent to say 
under what form an account should be 
put. Then we informed the Parliament 
w cretariat. That means we inform ed 
the Speaker of this decision in Febru
ary this year, and the Parliament Secre
tariat o r the Speaker did not take any 
objection to this decision. So I  can 
s a y . . . .

Shri T . N . Singh: W hy did vou not
inform the House ? You should have in
formed the House.

Shri A. C. Gului: It was the suggestion 
of the Speaker that we should consult 
the Comptroller and we informed the 
Speaker.

Shri T . N . Singh: And not the House ?

Shri A. C. G uha: We consulted the 
Comptroller and Auditor-General, and 
under article 150 it is quite clear that 
it is the advice of the Comptroller and 
Auditor-General which will decide under 
which form accounts o f expenditure are 
to be put, and we inform ed the Parlia
ment Secretariat of the advice of the 
Com ptroller and Auditor-General and 
they did not object to  this decision.

Sliri T . N . Singh: My point has been 
misunderstood. W hat I said was, under 
article 150 the Auditor-General can lay 
down, that is provided, but the House 
was seized of it. The suggestion by the 
Speaker was made in the House and the 
House should have been fully informed 
before any such decision, which amount
ed to taking away its right, was taken. 
That is what I said.

Sliri A. C. G uha: I have already said 
that the Speaker did not give any ruling. 
It was a suggestion, and we acted ac
cording to it, and we informed the 
Speaker in time of the decision taken 
by the Government with concurrence 
of the Auditor-General. So, we have 
come before the House for this thing.

M r. Chalmum: Let me explain to  the 
House what I  have understood. I hope 
hon. Members will hear me first. W he
ther an account is charged or votable

is a m atter o f construction of the Con
stitution. It lies with the Com ptroller 
and Auditor-General to construe and to 
give a decision whether the account is 
votable o r it is charged. The hon. Speak
er had made tlie suggestion that the Pub
lic Accounts Committee at least should 
be consulted in the m atter when an ac
count is being transferred from  votable 
to charged head. T hat was quite all right, 
but then the Government consulted the 
Com ptroller and Auditor-General and 
they are of the view that when Govern
ment and the Auditor-General agree on 
one point that it was a m is tak e .. . .

Shri A. C. Guha: This is not only the 
view of the Government but the view 
of the Comptroller and Auditor-General 
also and we informed the Speaker of 
this.

M r. Chairman: Now, the Minister
might allow me to say what I have to 
say. When the Government consulted 
the Auditor-General and they were in 
agreement that so far as this item was 
concerned it ought to  have been under 
the account charged and not votable, 
then they feel that they are righ^ so far 
as this item is concerned, and they can 
construe it as charged. If there is no 
agreement between the Government and 
the Comptroller and Auditor-General, 
then perhaps— that is how the Govern
ment has put it— it might be feasible 
to  put _ it before the Public Accounts 
Committee and the Estimates Committee 
as well. Now the Government feels that 
because it is a matter of construction 
by the Auditor-General, and the Govern
m ent and the Auditor-General have 
a n e ed  that it ought to have been under 
charged account, they think that it 
should be transferred from this to the 
charged account. Because it had been 
suggested by the hon. Speaker and had 
been mentioned in the House, it would 
have been better, as Shri T. N. Singh 
says, if they had taken th e ‘House also 
into confidence. It might not have been 
left to the House to take a decision, but 
at least the information could have been 
given to the House that such a thing is 
being done. That would have been bet
ter. But, so far as the technicality of 
putting construction is concerned, that 
was for the Auditor-General to do, and 
I am sure the House will not take now 
any objection to what has been done, 
th o u ^  I am of opinion that in such a 
case it would be fair and proper to the 
House if the House is also taken into 
confidence when such a thing is being 
done, because a  particular right of the 
House is being taken away.



1271 Dmmmds 1 M ^G H  raw ftrSuppUm tiUaryGraiUs, 19SM« 12W

Sluri T. N . S ia ^ :  There was one point 
m ore . A fter all under the article the 
supreme authority of Parliament is not 
taken away. Even though the form of 
accounting has to be settled by the Au- 
<Jitor-General, the Auditor-General con
tinues to be responsible to Parliament 
and therefore we have been deprived of 
a right which we could have exercised if 
we had got the information earlier.

Mr. Chalnnan: I have already said that 
the information ought to have been con
veyed, but so far as that r i ^ t  is con
cerned, hon. Members would concede 
that it is a m atter of construction of the 
Constitution, and there we are also 
bound by the Constitution and whatever 
is laid down by it.

Now, I will put cut motion Nos. 19 
an d  20 to the vote of the House.

The question is :
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 4,37,02,000 in respect 
of ‘Miscellaneous Departments and 
other Expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100”.

The motion was negatived.

Mr. Chairman: The question is: 
"That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 4,37,02,000 in respect 
of ‘Miscellaneous Departments and 
other Expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:
“That a supplementary sum not 

exceeding Rs. 4,37,02,000 be grant
ed to the President to  defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Miscellaneous Depart
ments and other Expenditure under 
the Ministry of Finance’.”

The motion was adopted.

Sbrimati Rena Ciukravar^: May 1
just make a point 7 Already it is ten mi
nutes to 3 and all the remaining De
mands will probably be put to vote at 3. 
In  the very beginning we had pointed 
ou t that one of the big amounts is under 
Demand No. 91 and yet already the half 
an hour we proposed is not

there at all, and now it . is going to be 
put to vote. I  would put it to  you that 
at least some more time, half an hour, 
be made available with the consent of 
the House.

Mr. Chairman: If the hon. Members 
are of the view that other items might 
be left to be put to vote subsequently 
and we should take up Demand No. 91, 
1 am prepared to take it up.

Shri T . B. Vlttal Rao: There is
Demand No. 80. 1 want to speak on 
that.

Mr. Chairman: Once we have fixed 
that there will be an over-all limit of 
three hours, you can very well appreci
ate I can extend the time only by 10 or 
15 minutes, not more. Therefore, if 
Demand No. 91 is expected to take at 
least half an hour, at least we shall have 
to  leave out other things.

Shri T. B. Vittal Rao: The Deputy- 
Speaker allotted 15 minutes for this and 
5 minutes for another Demand. Subse
quently, we can cut short this 15 minu
tes to S or 10 minutes, but to remove 
the D em and............

Mr. Ciuirman: All right. I shall allow 
the hon. Member 5 minutes. May I 
take up Demand No. 91?

Sliri Kamath: All Demands except No. 
91 may be disposed of by 3 p .m . Half 
an hour may be given to Demand No. 
91.

Mr. Ciuirman: Then, 1 will have to 
extend the whole thing by half an hour.

Siiri Kamath: W ith the consent of the 
House.

Mr. Chairman: It is the direction of 
the House also that it should be finish
ed.

Shri Kamath: You can take its direc
tion.

Mr. Chairman: If it is the desire of 
the House, we can finish. Demand No. 
39.

Siiri Kamath: On Demand No. 38 may 
I ask for information 7 The foot
note refers to Assam only. I would 
like to know whether other States 
also have failed to utilise the 
grants made to them for the iniprove- 
ment and welfare of Scheduled Tribes, 
and if so, which are those States, and 
the reasons for the non-utilisation of 
those grants.
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Shri M. C. Shah: W hat is the point to  
which 1 should reply?

Mr. Clwlnnan: The Minister ought to 
have been more attentive when the 
question was put. The point that has 
been raised is this. In the footnote 
under Demand No. 38, it is only the 
State of Assam that is mentioned as 
not having utilised the sums allotted. Are 
there any other States also in the same 
position, which have not utilised the 
sums allotted for the welfare of Sche
duled Tribes?

Shrl M. C. Shah: The explanation is 
there already. If there were any other 
States, they would have been mentioned. 
As it is, there was only one State.

Shri Kamathi The language used is 
‘mainly Assam’.

Mr. Chairman: The hon. Member
wanted to put only one question and an 
answer has been given to that ques
tion. W hether that answer is acceptable 
or not is a different matter.

The following Demands may be taken 
together :

39, 53, 64, 80, 86, 89, 98, and 128. 
To some of them, there are cut motions 
and their numbers are ; 21, 23 to 26, 
and 31 to 33. These will be taken as 
moved. ,'i^J

D e m a n d  No. 39— M is c e l l a n e o u s  
A d j u s t m e n t s  b e t w e e n  t h e  U n io n  

AND S t a t e  G o v e r n m e n t s

Mr. Chaliman: Motion moved:

"That a supplementary sum not 
exceeding Rs. 2,64,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of M arch, 1956, in 
respect of ‘Miscellaneous Adjust
ments between the Union and State 
Governments’.”

D e m a n d  N o . 64— M is c e l l a n e o u s  
D e p a r t m e n t s  a n d  E x p e n d it u r e  u n d e r  

t h e  M in is t r y  o f  I n f o r m a t io n  a n d  
B r o a d c a s t in g

Mr. Chairman: Motion moved:
‘T h a t a supplementary sum not 

exceeding Rs. 11,60,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of M arch, 1956, in res
pect of ‘Miscellaneous Departments 
and Expenditure under the Ministry 
of Information and Broadcast
ing’.”

D e m a n d  N o . 80— G e o l o g ic a l  S l t r v e v  

Mr. Chairman: Motion moved:
“T hat a supplementary sum not 

exceeding Rs. 8,37,000 be granted 
to the President to defray the 
charges which will comc in course 
of payment during the year ending 
the 31st day of March, 1956, in 
rcspect of ‘Geological Survey’.”

D e m a n d  N o . 86— S a l t  

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 2,53,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year fending 
the 31st day of March, 1956, in 
respect of ‘Salt’.”

D e m a n d  N o . 89— M is c e l l a n e o u s  
D e p a r t m e n t s  a n d  E x p e n d it u r e  u n d e r  

THE M in is t r y  o f  P r o d u c t io n

Mr. Cliainnan: Motion moved:
“That a supplementary sum not 

exceeding Rs. 11,65,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of M arch, 1956, 
in respect of ‘Miscellaneous D epart
ments and Expenditure under the 
Ministry of Production’.”

D e m a n d  No. 53— P o l ic e  

Mr. Chairman: Motion moved:

“That a supplementary sum not 
exceeding Rs. 38,88,000 be granted 
to the President to  defray the 
charges which will come in coune 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Police’.”

D e m a n d  No. 98— M is c e l l a n e o u s  
E x p e n d it u r e  u n d e r  t h e  M in is t r y  o p  

T r a n s p o r t

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 18,00,000 be grant* 
ed to the President to defray the  
charges which will come in course 
of payment during the year end
ing the 31st day of M a i^ ,  1956,
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in respect of ‘Miscellaneous Expen* 
diture under the Ministry of Trans- 
p o rf."

D e m a n d  No. 128— O t h e r  C a p it a l
O u t l a y  o f  t h e  M i n is t r y  o f  Ir r io a t io n  

AND P o w e r

Mr. Chainnan: Motion moved:

‘T h a t a supplementary sum not 
exceeding Rs. 14,21,000 be grant
ed to the President to defray the 
charges which will come in courM 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Other Capital Outlay of 
the Ministry of Irrigation and 
Power’.”

Additional expenditure on Exhibition 
Division and Films Division

Shrimati Renu Chakravartty: I beg
to move:

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 11,60,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Information and Broadcasting be 
reduced by Rs. 100’.”

Working o f the department in regard 
to exploitation o f coal in Hyderabad 

State and Sulphur deposits in
Kashmir

Shrl T. B. Vlttal R a o ; I beg to move:

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 8,37,000 in respect pf ‘Geo
logical Survey’ be reduced by
Rs. 100”.

Expansion in activities o f Geological 
Survey

Shrl Kamatb: I beg to move:
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 8,37,000 in respect of
‘Geological Survey’ be reduced by
Rs. 100”.

Additional assistance for stowing 

Shri T. B. Vlttal Rao: I beg to  move:

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 11,65,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Production’ be reduced by Rs. 100”. 

S -13  Lok Sabha

Working o f coal slowing operations 

Shri K. K. Basu: I beg to move:
“th a t  the demand for a supple

mentary grant of a sum not exceed
ing Rs. 11,65,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Production’ be reduced by 
Rs. 100”.

Loss due to increase in expenses 

Shri N. B. Chowdhury: I beg to move:
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 18,00,000 in respect of 
‘Miscellaneous Expenditure under 
the Ministry of Transport’ be re
duced by Rs. 100”.

Immediate payment o f loss.

Shri K. K. Basu: I beg to move;
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 18,00,000 in respect of 
‘Miscellaneous Expenditure under 
the Ministry of Transport’ be reduc
ed by Rs. 100.”

Policy o f buying equipment at high 
price from  abroad for training

Shri K. K. Basu: I also beg to move: 
“That the demand for supple

mentary grant of a sum not ex
ceeding Rs. 14,21,000 in respect 
of ‘Other Capital Outlay of the Mi
nistry of Irrigation and Power’ be 
reduced by Rs. 100”.

Mr. Chairmaii: All these cut motions 
are before the House.

Shri T. B. Vlttal Rao: I want to make 
a few observations on Demands Nos. 
80 and 89. But regarding Demand No. 
89, I find that the Minister of Produc
tion is not here.

Shri Nand Lai Sharma: The other
Ministers are there.

Shri K. K. Basu: W hat does it matter 
if he is not there?

After all, ignorance comes from a 
common source.

Shri T. B. Vlttal Raoi I shall support 
Demand No. 80 under the Ministry 
of Natural Resources and Scientific Re
search, relating to the Geological Survey 
of India.

The exploitation and development o f 
minerals has been given a veiy impor* 
tant place in the D raft Second Five
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[Shri T . B. Vittal Rao]
Year Plan. It has also been stated 
thertin that the development of mine
rals and the development of industries 
should be closely .interlinked. But due to 
there being no proper maps and so on, 
the exploitation of minerals has been 
done rather in a haphazard fashion, 
with the result that there is an element 
of anarchy in the whole developmental 
programme.

In Hyderabad, we have got a coal
field. But we are exploiting only 30 
square miles of it as against an estima
ted area of 800 square miles of coal 
deposits that is to say, we are exploit
ing only 3 '75  per cent of the total.

So far as production is concerned, 
though we have got such a large area of 
coal deposits there yet the annual out
put is only 4 per cent of the total out
put in the whole of India. And we are 
starving the industries which are south 
of Hyderabad, because there are no 
coal-fields nearby, and the nearest c o a l- .. 
field is only that in Hyderabad. The 
industries south of Hyderabad are suf
fering owing to short supply of coal 
from this coal-field.

If we compare our annual coal pro
duction in India with that in other coim- 
tries, we shall know how far we are lag
ging behind other countries in  this 
respect. The total output of coal in the 
USA is 458 million tons, in the USSR 
320 million tons, in UK 228 million 
tons, in Germany 123 million tons, in 
Poland 84 million tons, in France 72 
million tons, and in Japan 43 million 
tons. There is therefore urgent necessity 
that a proper mapping of our coal re
sources should be done, and the coal 
that has not so far been exploited should 
be exploited now.

Owing to shortage of time I shall not
00 into the various details of how our 
forest resources have been depleted on 
account of not using coal for domestic 
consumption, and so on and so forth.

I now come to the other minerals, 
such as copper and sulphur. So far as 
sulphur is concerned, we are in short 
supply, and we are importing sulphur, 
but we are unable to  exploit the 3 lakhs 
of tons of sulphur deposits in Kashmir 
and the reason giveb for this is that there 
are no proper communications etc. I 
would suggest that something must be 
done immediately to  exploit these de
posits.

With the advent of the bi^ steel plants 
I would suggest that our iron ore re
sources should be properly mapped out. 
I was told that the Indian Bureau of 
Mines would take up this issue. But I do 
not know how far they have been able 
to map out these natural resources.

So far as minerals are concerned, 
there is what is called the Mineral Con
cession and Regulation Act of 1947. 
U nder section 7 of that Act, some rules 
had to be framed by Government. A l
though the Act was passed nearly eight 
years ago, yet even to  this day Govern
ment have not been able to  fram e those 
rules.

I would also say that the assistance 
given to the various coal-fields should 
be very thoroughly examined, because 
a t present only about 30 coal-fields out 
of a total of 850 are getting this bene
f i t  And these 30 are relatively bigger 
coal-fields, with an annual output of 
over 2 lakhs of tons. The figures in 
regard to  the cost of stowing, supplied 
by these coal companies are rather in-̂  
flated. I would suggest that Government 
should ^o into this m atter thoroughly 
before giving any assistance and the re
presentatives of labour also should bp, 
taken into confidence while giving assis
tance to these coal-fields which number 
only 30.

Shri Kamath: I want just a small
piece of information on Demand No. 55 
the foot-note under the Demand sa y s : 

'T h e  excess is due to  the pay
ment of certain arrears of privy 
purse, not claimed earlier by the 
Rulers of A kalkot............

We were told some time ago, and 
the papers also reported, so far as 1 
can recollect, that maiw of the former 
Rulers and the present Rajpramukhs had 
responded to the Prime Minister’s appeal 
for sacrifice of a part of their privy 
purses. I do not know whether it is re
verse gear now that those Rulers who 
had not claimed are now claiming. It 
is not response to the Prime Minister's 
appeal, now, but the process is now in 
the reverse gear, for those that did not 
claim formerly are now claiming. I 
would like to know whether these Rulers 
had not claimed it merely because they 
had forgotten to do so, or whether they 
are deliberately claiming it now. That 
is the point that I would like to be cla
rified with regard to this Demand.

I would also like one small m atter to 
be clarified under Demand No. 74. It
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is stated in the foot-note under the De
mand that the additional provision is 
required for payment in satisfaction of 
a decree passed by the M anipur court 
against Government.

M r. Chalnnan: The hon. Member
wants some answer as well.

Shri Kamatht 1 shall speak on these 
Demands together, and finish in a mi
nute. .

The decree is for Rs. 3,404-8-0. But 
we find that the Demand is for a sum of 
Rs. 4,000. I would like to  know why an 
additional sum of Rs. 600 has been 
claimed under this Demand. F or what 
purpose has it been claimed?

The Minister of N atural Resources 
(Shri K.D. M alaviya): With regard to 
the point raised by my hon. friend Shri 
T. B. Vittal Rao on the question of 
inadequacy of exploitation of coal in 
the south, it is admitted that the target 
quantity of coal that should be produc
ed in the south has not so far been 
raised, and that only a small area of 
the Singareni coal-fields is now being 
exploited. But so far as the prospecting 
of coal in the south are concerned, there 
is a proposal in this Plan to expand the 
activities very considerably. The extent 
o f area in which survey and prospecting 
has to be carried out is about 3,800 
square miles. The area which is being 
exploited already is quite small. The 
difficulty was with regard to getting pro
per equipment and technical personnel 
to expedite the process of prospecting. 
For that we put forward certain pro
posals about ten or twelve months ago. 
We are receiving sanctions somewhat 
dowly arrival of some of the equipments 
are awaited. As soon as everything Is 
ready, the. programme of prospecting of 
coal in the south will proceed rapidly. 
We are quite alive to the situation and as 
soon as we have the number of drills 
that are awaited, we will proceed with 
our work. We have to depend on imports 
from abroad for these. Of those drilli 
that have to arrive, some may be switch
ed on to the Hyderabad area and the 
work of prospecting can then commence. 
On the basis of data maps and infor
mation collected, exploitation of coal 
will proceed.
3 P.M .

Shri Sadsh Chandra: Demand No. 89 
is a grant in technical sense only, because 
this amount was realised as coal 
cess and must be paid to the Coal Board. 
That is the normal practice. The amount 
expected to  be collected was provided

in the Budget. Actual collections have 
exceeded the budget estimates and the 
excess amount is being paid to the 
Coal Board. It is not an expenditure but 
a  transfer of money from the general 
revenue to the Coal Board, according to 
the provisions of the Act.

Shri M. C. Shah : As regards Demand 
No. 55, the position is this. There were 
certain sums by way of privy purses 
drawn from the treasury. Those were 
not claimed earlier by the rulers. 1 
have got the whole list here. The budget 
estimate of the privy purses for the mer
ged States rulers in 1955-56 was 
Rs. 136-53 lakhs, and the revised esti
mate is Rs. 137-62 lakhs sum charged 
Rs. 1-09 lakhs. The correspondmg 
figure for the rulers of integrated States 
is Rs. 0-52 lakhs. The following are 
the details of the additional expenditure 
for which supplementary grant is re
quired:

(a) Payment of privy purse amounts 
not drawn in the preceding years by the 
rulers o f seven States merged with 
Bombay— Rs. 1,09,300 (chargcd); (b) 
Payment of arrears of privy purse to 
the Chief of Lewa— Rs. 51,700 (charg
ed). The names of the seven States 
merged in Bombay referred to  in (a) 
above are Akalkot, Bhor, Magodi, Pa- 
laj, Punadra, Sangli and Sanjeli.

Shri Nand Lai Sharma: It is past 3 
O’clock.

Shri M. C. Shah: Against these names 
are shown the amounts of privy purse.

M r. Chalnnan: W hat Shri Kamath
wanted to know was different. There 
is a tendency that these privy purses 
should be stopped. There is public 
opinion to  that effect. But even those 
amounts that have not been taken are 
being paid away. He described it as the 
‘reverse gear’. He wanted some expla
nation for it, if I understood him cor
rectly.

Shri Kamath: Quite right.

Shri M. C. Shah: These are small
States who had not taken the amounts. 
They have to be paid these amounts, as 
there is a guarantee given under the 
Constitution. It is voluntary on the part 
of the rulers to just accept cuts. But 
if they do not do so, we have to pay 
because that is guaranteed under the 
Constitution.

Dr. Soreih Chandra: They have not 
claimed i t
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Sbri M . C. Slwli: They bad not
claimed. These are the arrears. So ‘not 
claimed’ is not the question.

Dr. Suresh Chandra: N ot claimed
earlier.

Shri M. C. Shah: That means arrears. 
We cannot say that because they had 
not taken earlier, they should not be 
paid.

Mr. Chairman: I will now put all
the cut motions to the vote of the 
House. '

Shri Kamath: The Law Minister is not 
here to reply.

M r. Chairman: Perhaps he will be
content with what he has got.

Shrimatl Renu Chakravartty: May I
point out that sometimes Ministers and 
Deputy Ministers in charge of certain 
Ministries are not here at all? I would 
plead with you to direct that they 
should be present here at least when the 
supplementary grants are being discus
sed.

M r. Chairman: I. entirely agree with 
the hon. Member, that all the Ministers 
should be here when these things are 
discussed. But now there is another diffi
culty; the time is up and I cannot pro
long it any further.

I shall now put all the cut motions to 
the vote of the House.

Shri Nand Lai Sharma: W hat is meant 
by ‘air?

M r. Chairman: Those that remain, 
except cut motions pertaining to De
mand No. 91.

Dr. Suresh Chandra: The Minister of 
Legal Affairs is present nowi

Shri Kamath: He may answer the
point in regard to Demand No 74 as 
to why they are demanding Rs. 600 
more.

The Minister of Legal Affairs (Shri 
Pataskar): 1 think the note is quite ex
planatory.

M r. C hairm an: There is no time now.
Shri Kamath: He came too late.
M r. Chairman: 1 shall now put all the 

cut motions to these Demands, except
ing Demnad No. 91, to the vote of me 
House.

The question is :
“That the demand for a supple>

mentary grant o f a sum no t tx r
peeding Rs. 11,60,000 in respect o f

‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Inform ation and Broadcasting’ be 
reduced by Rs. 100."

The motion was negatived.

M r. Chairm an; The question is:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 8,37,000 in respect of 
•Geological Survey’ be reduced by 
Rs. 100.”

The motion was negatived.

M r. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not ex
ceeding rS. 8,37,000 in respect of 
‘Geological Survey’ be reduced by 
Rs. 100.”

The motion was negatived.

M r. Chairman: The question is;
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 11,65,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry 
of Production’ be reduced by 
Rs. 100.”

The motion negatived.
M r. Chairman: The question is;

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 11,65,000 in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Production’ be reduced by 
Rs. 100.”

The motion was negatived.

M r. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 18,00,000 in respect 
of ‘Miscellaneous Expenditure un
der the Ministry of Transport’ be 
reduced by Rs. 100”.

The motion was negatived.

M r. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 18,00,000 in respect 
of ‘Miscellaneous Expenditttre un
der the MiDistry of Transport’ be 
reduced by Rs. 100”.

The motion was negatived.
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“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 14,21.000 in respect ot 
‘Other Capital Outlay of the Minis
try to Irrigation and Power’ be re
duced by Rs. 100-.

The motion wan negatived.

M r. Chainnaa: All these cut motions 
have been negatived. 1 shall now put 
all the Demands that remain, except 
Demand No. 91 to the vote of the 
House :—

The question is :
“That the separate supplemen

tary sums not exceeding the sums 
shown in the third column of the 
Order Paper be granted to the Pre
sident to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March 1956, in respect of the 
following Demands entered in the 
second column th e reo f: Demand 
Nos. .39, 53, 64, 80, 86, 89, 98 
and 128”.

The motion was adopted.

[The motions for Demands for Sup
plementary Grants which were adopted 
by the Lok Sahha are reproduced be
low— Ed.]

D e m a n d  No. 39— M is c e l l a n e o u s  
A d j u s t m e n t s  b e t w e e n  t h e  U n io n

AND St a t e  G o v e r n m e n t s

“That a supplementary sum not 
exceeding Rs. 2,64,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 3 1 St day of March, 1956, in 
respect of 'Miscellaneous Adjust
ments between the Union and 
State Governments.’”

D e m a n d  N o . 53— P o l ic e

“That a supplementary sum not 
exceeding Rs. 38,88,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Police’.”

D e m a n d  N o . 64— M is c e l l a n e o u s  
D e p a r t m e n t s  a n d  E x p e n d it u r e  u n d e r  

THE M in is t r y  o f  I n f o r m a t io n  a n d  
B r o a d c a st in g

“That a supplementary sum not 
exceeding Rs. 11,60,000 be grant
ed  the President to defray the

M r. ClMfamani The question is: charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Miscellaneous Depart
ments and Expenditure under the 
Ministry of Information and Broad
casting’.”

D e m a n d  No. 80— G eo lo o ic a l  S u r v e y

“That a supplementary sum not 
exceeding Rs. 8,37,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 3 1 St day of March, 1956. in 
respect of ‘Geological Survey’."

D e m a n d  No. 86— S a l t  
“That a supplementary sum not 

exceeding Rs. 2,53,000 be granted 
to the President ' to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March. 1956. in 
respect of ‘Salt’.”

D e m a n d No. 8 9 — M isc e l l a n e o u s
D e p a r t m e n t s  a nd  E x p e n d it u r e  u n d e r  

THE M in ist r y  o f  P r o d u ctio n  
“That a supplementary sum not 

exceeding Rs. 11,65,000 be granted 
to the President to  defray the 
charges which will come in co u rse .. 
of payment during the year ending 
the 3 1 St day of March, 1956, in 
respect of ‘Miscellaneous Depart
ments and Expenditure under the 
Ministry of Production’.”

D e m a n d  No. 98— M is c e l l a n e o u s
E x p e n d it u r e  u n d e r  t h e  M in ist r y  o f  

T r a n sp o r t  

“That a supplementary sum not 
exceeding Rs. 18,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Miscellaneous Expendi
ture under the Ministry of Trans
port’.”

D e m a n d  No. 128— O t h e r  C a p it a l  
O u t l a y  o f  t h e  M in ist r y  o f  Irr ig a tio n  

AND Po w e r  

“That a supplementary sum not 
exceeding Rs. 14,21,000 be granted 
to  the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Other Capital Outlay of 
the Ministry of Irrigation and 
Power*.”
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D e m a n d  N o . 9 1 — Êx p e n d it u k b  o n
DISPLACED PERSONS 

Mr. ChainniiD: Motion moved;
“That a suppletnentarv sum not 

exceeding Rs. 1 1 ,3 9 ,5 7 ,0 0 0  be gran* 
ted to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1 9 5 6 , in 
respect df ‘Expenditure on Displac
ed Persons’.”

Slow progress o f dispersal from  camps 
to rehabilitation sites

Shrimatl Renu Chakravartty: I beg to
move :

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 1 1 ,3 9 ,5 7 ,0 0 0  in respect of 
‘Expenditure on Displaced Persons’ 
be reduced by Rs. 1 0 0 ” .

Adjustment o f amounts outstanding 
from  previous year

Shrlmati Renu Chakravartty: I also
beg to move :

‘‘That the demand for a supple
mentary grant of a sum not exceed
ing Ri. 1 1 ,3 9 ,5 7 ,0 0 0  in, respect of 
Expenditure on Displaced Persons 
be reduced by Rs. 1 0 0 ” .

This is one of the biggest grants which 
we are asked to pass in this House. There 
arc two important parts to it. One part 
is that dealing with evacuee property 
and the other is that with regard to 
additional expenditure for the new in
flux of refugees from East Pakistan as 
well as additional expenditure necessita
ted by the slow progress of dispersal 
from cumps to rehabilitation sites in 
West Bengal.

Regarding the cvacuee property pool 
1 will not say anything very much, ex
cept what 1 have reiterated again and 
again that government property in oc
cupation of authorised tenants should 
be given on a no-profit-no-loss basis, 
and also that realisation should be in 
easy instalments, that they should not 
be required to pay a very high amount 
every month in order to be able to keep 
the houses in which they are living. Be
sides this, I will not take up any fur
ther point beeause I want to talk in 
greater detail about two particular provi
sions for refugees from East Pakistan.

FirsUy, we all know the difficulties 
that have arisen due to the new influx 
of refugees. There are many political

considerations to be taken into account 
in this. We shall go into that m atter 
later on when we have a greater oppor
tunity during the discussion of the Gene
ral Budget. But I would certainly like 
to stress one point and that is that the 
condition of the refugees at the receiv
ing camps, especially at the Sealdah 
station and in the border stations, is 
pitiful. They need a certain amount of 
greater care. You see women and child
ren on those platforms in a most terri
ble condition, dirty and almost unpro
tected. I would say that we should vote 
the extra amount for the increased 
number of refugees. We should also see 
that these receiving centres are improv
ed and the refugees are immediately 
taken to the camps.

The second point is about the slower 
progress of dispersal from camps to 
rehabilitation sites arising from (i) 
paucity of land and (ii) injunctions 
issued by the courts leading to non-im
plementation of rehabilitation schemes. 
This is a point with which I would like 
to deal in greater detail. Last time also, 
I spoke about the terrible conditions 
of the work-site camps. I want to place 
before this House certain pictures which 
I have taken. To any one who is inter
ested in the conditions of the refugees 
living in these work-site camps, one look 
at these miserable people livmg in these 
small tents for three years in rain and 
in heat will be enough to know in what 
conditions they live. But, I am not dwel
ling too much on that aspect, ^ a t  I 
am trying to show you is this that they 
have already been there for 3 
long years. Why is it that such a 
long delay has taken place. For that 
I blame Government’s own policies. On 
this question of the paucity of land, I 
think, there is no difference of opinion. 
We had little land in large stretches in 
which the refugees from East Bengal 
could be rehabilitated. But we were con
tending that there are areas where cer
tain such land is available.

I will take one example of the Bag- 
jora camp, where there are 2,500 families 
with a total of about 12,000 people for 
the last three years. They came here 
in 1953 and after that they were told 
they have to dig out a canal. For that 
canal certain acquisitions of land were 
made. The big thmg about those acquisi* 
tions is that the major part of the land 
that was acauired belonged to small 
peasants of the area. The policy which 
has been followed by Government con
sistently, and on account of which they
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are now facing the difficulty of injunc
tions and are not being able to rehabi
litate the refugees, is creating much 
trouble and suffering to the r e f u ^ s  as 
well as the local peasantry. Their atti
tude is of trying to take away land which 
belongs to small peasants.

We were negotiating with government 
and they said at first they wanted only 
land for the canal. We discussed and 
discussed and re-discussed the matter. 
There was a lot of agitation as to  what 
the alignment of the canal should be 
and finally the work on that canal start
ed. In the first instance, the refugees 
could not work bccause there were 
legal injunctions as a result of the policy 
of the Government itself.

After a question of the land, they 
started excavation of the canal. Then 
suddenly there were a large number of 
new acquisitions for refugee rehabilita
tion. I will place before this House the 
actual type of acquisitions that have 
taken place which directly resulted in 
delay in the rehabilitation of the refugee 
peasantry. For instance, in the two 
police stations of Bhangar and Rajarhat, 
in the 24 Parganas, 57 moujas have 
been acquired and if this acquisition 
goes through, the majority of those 
affected will be small peasants who 
have 6 or 7 bighas of land, that is
2 lo 1 \ acres of land. That is the total 
amount of land belonging to them. 
For instance, in Hatiara in Rajarhat 
thana in Patharaghata-Chapra, Noabad, 
Akardaki.shori if this acquisition goes 
through— this is all high land and not 
low and— we cannot say we are acquir- 
in<r fallow land— if this acquisition goes 
through not a single family in these 
moujas will have even one bigha of 
land left with them. That is why we 
say that it is the policy of Government 
which is delaying this matter of refugee 
rehabilitation.

As a matter of fact, the District Ma
gistrate visited that place in the year
1955 and he has already agreed in his 
report that a large portion of the land 
acquired is.,the land of the small local 
peasants. This is one part of the story.

The other jjart of the stoiy is that 
there are certain lands which Mlong to 
bigger people, people who own 500 to 
700 bighas of land. The funny thing is 
that although the land roundabout nas 
been acquired. Kanai Nandi's land who 
is a  big landowner has not been acquired 
I would again bring to the notice of . 1 
the House that we tried our best to see

that the Rehabiliution Ministry and the 
Irrigation Department should not take 
over the land belonging to  the small 
peasants. On the other hand, we were 
showing them actually huge areas of 
fallow land. F or instance in Dhapa 
M anpur Mouja 2,500 acres o f land ap
proximately was there, of which about
1,000 acres was khas mahal land, that is 
land that belonged to the West Bengal 
Government. From 1953 to  55, all these 
years we have been going on giving the 
government maps and telling them that 
there was land. They were telling us 
that they were going to give us certain 
khas mahal lands for the rehabilitation 
of the peasants, whose lands are being 
acquired. But up to date nothing has 
been done. That is why I say there has 
been delay for all these three years due 
to the government. At the same time, we 
arc all faced with the position where 
large areas of land which is there is not 
being acquired. Small peasants’ lands 
are being acquired. Already the big land
owners nave got bighas and bighas of 
land. 1 think the West Bengal Govern
ment is aware of the fact that these 
lands are inundated with saline water. 
We want you to take them. But, when 
normal acquisition proceedings are 
brought into effect we find that there 
are very big people, including the Mi
nisters— Ministers are interested in this 
— and they come in, for long legal pro
ceedings. We have been saying again 
and again that we should go m for spe
cial legislation whereby you can take 
over this land. For thu  particular area,
I would even say that we were prepared 
to take the refugees there and we could 
settle them there. But for all these long 
three years this has been going on. 
These worksite camp refugees are living 
in conditions of hell and we are not 
in a position to give them that land 
which is already there and on which they 
say they will go and settle themselves. 
They say they are ready to rehabilitate 
themselves but nothing has been done 
so far. So, 1 feel that unless Government 
changes its policy regarding taking over 
of this land and also takmg the help 
of the local people of all parties, unless 
you treat this as a national problem, on 
a national level and not on the petty 
level of some electioneering campaign, 
that the Congress party must be there 
and that if other pMple are associated 
with it, then immediately the opposition 
parties are going to gain something for 
themselves,— unless this attitude is 
changed, there will be no appreciable 
difference, however many supplementary 
questions we may put on Uie floor of
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[Shrimati Renu Chakravartty] 
this House. This is the point which I 
want to make before this House 1m - 
cause I think it is one of the crucial 
matters which is facing the question of 
rehabilitation in West Bengal.

Mr. Chairman: Cut motions mov
e d :

•‘That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 11,39,57,000 in respect of 
‘Expenditure on Displaced Persons’ 
be reduced by Rs. 100.”

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 11,39,57,000 in respect of 
Expenditure on Displaced Persons 
be reduced by Rs. 100.”

WW BWt :

Mr. Chairman: I find that there are 
two or three hon. Members who want 
to speak. Therefore there should be S 
minutes limit.

Shri Nand Lai Sharma: I was just
thinking that guillotine was going to fall 
and will start with us. I will, anyhow, 
try to be as brief as possible. {Interrup
tion).

Mr. Chairman: Then the hon. Mem
ber will also realise that there was an 
overall time limit and that we have al
ready extended that.

Shri Nand Lai Sharma: I think this 
much time will be given to me, the 
time that is being taken away from my 
time.

Exorbitant rates on which evacuee and 
Government built properties are 

auctioned

Shri Nandlal Sharma: I beg to move: 
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 11,39,57,000 in respect of 
‘Expenditure on Displaced Persons’ 
be re d u c ^  by Rs. 100.”

5rr̂ 5TT JT? t  ^  3ft
^  ^  TO ^  ?rft5r

^  I Jif w f r
V>J<H flTOTT TT, TO #

qf«r»r %TTT TT in? JTV t  I
^  JT? I  I ^  t  ftr «IT<T ^  

^  V 11̂  flWcIT

“As the transfer is covered by 
corresponding receipts on the Re
venue side this does not involve any 
cash outgo from the Consolidated 
Fund of India.”

^  ?TTO

^  TffT I sft ^
v m m  iflX ^  VT f W  I

^  TO 'dofir^d #5^  fHrrar
^  'ra r 5 9TVTT p n r  ^

^  ^  ^  ^ 
jfnr #  t  jf? ?>TTTT 

t  I

5PIM ^  ^  ^  t
'ar?ft 3TT t  I  T O  ^  TOTHTT affcT

i r n m r  t  i 5ft T O ft^ ^rrer
^  ^  ^  m m  x rm ,  fW?: n
#  ^  ^  T O W  T̂TTO
'n fS pR m  ^  ycMinpft ^  wr 11  
«r*fr c rr f t^  vTFsm t o t  #  f rq fs f t
«F^TO f m i  TO

J T ff  t  I T O  ap 3 ^  T O ^  s m ^  
spt sm R H  (sft^rm ) f w  

3ITOT t  ^  'TT  ̂ 'Tt=T TO
TO ^  J I T ^  ^  Vvs ^ jTK, S(,v9 foTK
i f t r  ^'JiK V R 9H  srrar
t  I ^  U  fSTR ^  ^  J IT ^ t  ^

%'< fSTK #  i m r o  f w  I ??ft

s m r  #  TO ^
«TO «n R  TOiT I  f% t  p s

^  I Sft FT ^ft^ff
m  ?T5S!T I

1 1  ^  H w r  t  ^  ^  ^  ^
^  ITT ^  >5ft

* ftr 'tfJrT TOT^THra’ j f t  ^  1% ^  TO 
^  ^  ^  I #  5̂  srmsTT
v r m  I  m  #  B m r sfrr IT? v x a r R  ^  v t f w
^  TOTOZ ^riJKT ^  I
*TTir ^  K oMpro ? V„o o o

^  ITT %y,ooo ^  sftrft ^
t  n>T TO<^ ^  w #  T O v t d M q ^ (5 n > r)  
f r o  srmr t  i ^MWrii % t o ^  
TO ^  ^  5 ^  f r o #  ^ m r f ,  t o

vfJITCT 5ft?ft 1 ? ^  aft

»ft ^  ^  «rsB[r t  ^  *n^
^  >fV F o f t t «ir5 t  ^
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■fifT oqptO^ ^Y ,ooo #  ^
i A t y ( h v r  V  9TT ^  V o , 0 0 0  IT

’N 'ftjTT I ^ 3 ^  jn?^nTFf?nrr 
v o . o o o  jttot t  t  I ^

f  f% iranm  ^  f r
^  «Ft I *<W R #  ITT «ftT

^  ^  IT? t  f% ?JITTT 
Jifw ^  ^  T?r f  I qi^R?TR
^  *T? ?TTT ?TT >|i?*TT f  f ti JjlWM 
'<rc ^J5T ^  ntr t
*(V f ^ 5  mT+wiH ^f *f>TT ijpsr ^
w f  ^  « n t  I  I «ir3r H rfy ^ Ff ^  

aft srq^T ^  «PT t ,
^  ftT5T ^

r<i<MOd JT^ fRTfy tnp
'TTfir^ ^  ^  s r r ^
*Ft ?rrf5R ^  t  ^

t  I -J+iflPT <RT7n!fhT
^  ^  ^  TifT I  I

t  JT? SFW  f r  ?rrT
^  5R«rriff #  Roo IIT ? o o  W TT 

*1̂ *11 ^  f r ^  <irt ^  flir>l«f 'T ^  ^  I
ULo w q r  in' ?oo * i ^

«P»TT ^  >1TcTT >pfh: ST
^ rft PfT ^  ^i*fl PiiW *l>t fjp̂ T
SRTR^ I OT7V ^

q-, «fr ^  sftVt^^T
9rr«T jft, ̂  ^  IT? «nw?PT
^  %  m<<»tw'T 3T?r ^-5 gt^ t  ̂
^  ^TiTT ^  !^nT>rr t t  wtt ^trt 

^  ^  « r m  '# r r  t  ĵ?r«Pt itt^ t̂ t 
f v 5 ^  ^  *Tff?r ^  I wrsr it?  ^rtft 
firsiTf er 1.1 ??r V 5T ^
#  ^  »TT# ^T?rr t  ^  ITT rft fiTT?[*T t  
UT pRT t  I ^  ^srrrsT t ,  ’Trt ^  
5IW «ff ^  t .  ^  ^  «TT? fS5 T ?
ITT *T ^  ̂  U d il'l 5T^ I  HftjJf
PryjT^^T ^  f% f w  T?r ITT f ,
=«ft ?TT^ ?I^Tcl ^  IF? >ft 5r?ft fT W
t ,  'sft ^frsr fiTTT ^  ^  i
?*TTt m?iT, ^  5T^

ir*arf ^  t? #  t '  * fk  ?wt^  ?p !TT
9T?«I V ^TflT  ^  T ? ^  ^  I ^ 'iT if f f N '
«TT^ ^  ^  5 #

f( faPT^ HTTipft
^  7 ? ^  % I A  WTT^ ?̂TiTTfTT f  ftf 
iW t ftRPFT TT»T?T ?TCTrT «TT
»ftT CTT ^  j f  'f t  *ftr

^  ^  «ft, w m  iry-
#  'T?r, TTRW^ ^

m ,  ^ 3 (t  I ^ | T  >TT aft
t  ^ 3 ? ^  ?n«r ^  ^ T T  * I T ^ ^  f%!iTT 

^  ^  'T T  f t #  5PT I W W ^ft
^  *nr ffiT H? »rf I

^jfTTT » r t p F  ^ ftrn?
^  t  «ft—

Mr. Chairman: The hon. Member
will realise that he will have a M Ier 
opportunity some time later for discus
sing this and then he can cite instances 
one by one.

Shri Nand Lai Sharma: Eleven
crores of rupees are coming up in 
this.

t  T^»TT Pf WT7
«ift if tT u ft «n?T ^  I ^  51^ f r  

^  #  3ft ?Ttn «TT t |  t
^  ^  *T?c ’̂J>̂  t .  ^
<<H ^ T ^  I ^  ^  T̂’ f f  t  '

M i f r f f l P T  » n ^  g c 'ftfs R ft 
^  ^HTfiTT ? T*rRT n f  t ,  « T m r

^  < r n T T i  ^  
i  f r  * f t r  «iTi*T ^  f r
5GRPT "jfT ( s f? P F T  f t f t r )  #  ^*rr 5?ft t  

T ^ n l V r j i t  ^  ^ITT
sreR  t  ^  ^  ^  '

Mr. Chairman: Cut motion moved:
•That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 11 ,39.57.090 in respect of 
Expenditure on Displaced Persons 
be reduced by Rs. 100."

Slow progress in rehabiliialion schemes 
and improvement o f living conditions in 

camps
Shri N. B. Chowdhury: I beg to move;

•That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 11.39.57,000 in respect of 
Expenditure on Displaced Persons 
be reduced by Rs. 100.”

Manner of working in camps and slow 
dispersal policy 

Shri K. K. Banu I beg to move:
•That the demand for a supple

mentary grant of a sura not exceed
ing Rs. 11,39,57,000 in respect of 
•Expenditure on Displaced Perwns’ 
be reduced by Rs. 100."
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M r. Chalmuuit Cut motion moved: 
‘T h a t the demand for a sup* 

plementary grant of a sum not ex
ceeding Rs. 11,39,57,000 in respect 
of ‘Expenditure on Displaced per
sons’ be reduced by Rs. 100.”

“That the demand for a sup>- 
plementary grant of a sum not ex
ceeding Rs. 11,39,57,000 in respect 
of ‘Expenditure on Displaced per
sons’ be reduced by Rs. 100.”

Shrimati Ha Palcbondhury (Nabad- 
wip) : I have only two points to make 
briefly.

We have had the biggest grant for 
rehabilitation purposes in 1955-56—also 
in the original grant— and now we have 
to pass this Rs. 11,39,57,000. Altogether 
the money spent by Government is not 
little, but one point 1 would like to 
bring to the notice of the House is that 
when this grant is spent for the welfare 
of refugees, the T.B. patients must be 
taken into consideration particularly. I 
have seen that very often the cases that 
we come across are not taken care of 
as quickly as they might be, and in 
the case of T.B. patients the delay can 
be fatal. I would appeal to the hon. Mi
nister to see that these cases are dis
posed of quickly and something done 
about them as soon as possible. Some
times when we take such cases directly to 
the hon. Minister he deals with them and 
attends to them, but it is not always pos
sible for the Minister to see to every 
case and the people have to come to 
Writers Building and Auckland House, 
Calcutta, and sometimes there is a lot 
of delay. '

All this money under the supplemen
tary grant is to be granted. Let that be 
spent for the welfare of a section that 
cannot wait to be looked after. In this 
case, I have a suggestion to make that 
for T.B. cases, if a separate section 
could be created, it would be very useful, 
because in that case, people could go 
direct to that particular department and 
get relief as quickly as possible.

Sbri D. C. Sluurma: I shall be very 
brief and state my points straightaway.

The first point that I want to make 
is this.

The disposal of the whole of the eva
cuee property by auction has become 
a scandalous thing. When you look at 
rehabilitation, you will And that there 
was displacement followed by settlement 
and now that settlement is again being

followed by displacement. And that dis
placement is entirely due to the errone
ous policy of auction. My friend has. 
given you many instances and I do not 
want to go into those instances, but 
I may say that most of the property is 
being sold to  those persons who are 
very rich and who have got their claims.
I do not know in what way. If they say 
that they paid Rs. 50,000 for a piece o f 
property, actually speaking they a re  
paymg only Rs. 25,000. The price of 
the property is being inflated. I would, 
therefore, suggest that the Ministry 
should have its own valuation and the 
Ministry should dispose of the property 
in accordance with that valuation, and 
it should make the disbursement of that 
money as easy as possible.

My second point is this. There are so- 
many shopkeepers who are now occupy
ing the shops of cvacuee persons, and 
those shopkeepers are being displaced. 
A shop does not mean only the place; 
it means business, it means goodwill and 
it means so many other things. Now they 
are being displaced and the shops are 
being disposed of. I would urge that th& 
Government should revise its policy and 
should not do anything to displace 
these persons who are helpless.

Shrimati Renu Chakravartty said that 
we should have a nations! policy. W& 
have a national policy. Shrimati Chakra
vartty said that we were putting the re
habilitation work on a party basis. I 
deny that. Our policy is national, but 
the trouble lies when we come to the 
implementation of that policy. I do not 
want to say much about these Bengal 
refugees, but 1 want to say only one 
thing, namely, that the conditions in 
which they are living in these camps and 
infirmaries and other places are sub
human. I would request the hon. Minis
ter to see that even if nothing else is 
done, at least the insanitary conditions, 
of those camps are removed and the 
camps have more of cleanliness than 
they have at present.

The hon. Minister should have a 
master plan for settling the refugees and 
that master plan should be thought of a t 
the time of the Budget. If that is not 
done, then we are not tackling this pro
blem on a basis which is needed for 
the ralution of the problem.

Shri M ehr Chand Khannat Are you
going to apply guillotine?

Mr. Chaimum: The Minister shall
have time to reply. I suppose Shri Da» 
would be as short as possible.
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Shri B. K. Das (Contai): The pai>-
city of land has been the greatest diifi- 
cuity as has been pointed out. The hon. 
Minister has also given thought to this 
problem. In the progress report that has 
been supplied we find that the States 
other than West Bengal have offered as 
much as 1,38,600 acres of land. Out 
of this, the Plaiming Commission team 
huve so far visited Hyderabad, Mysore, 
Rajasthan and Vindhya Pradesh and 
have selected areas covering 23,950 
acres. The Agricultural Officer attached 
to this Ministry, the progress report says, 
has also visited the land offered by the 
Government of Bihar and has made a 
preliminary selection of 14,000 acres. So 
we find that about 38,000 acres of land 
have already been selected. But 1 want 
to know if any reclamation work has 
started up till now. In my opinion, if 
the reclamation work has not yet start
ed we do not know how long we shall 
have to wait to get any refugee settled 
in this land.

Further, we are told that there is a 
possibility of reclaiming 80,000 acres of 
land in Tripura and 6,000 acres in Ca- 
char. Wc were told that Tripura land 
consisted mostly of jungles and that it 
would be sometime before it could be 
reclaimed. About the other 38,000 acres 
of land, I do not know what difficulty is 
there. Nothing has been done as yet 
for reclamation and making the land fit 
for the rehabilitation of the refugees. 
The work is going very slowly. More 
vigorous steps are necessary so that at 
least some batches can be sent to all 
these places.

M r. Chairman: The hon. Member’s
time is up.

Shri B. K. Das: The Hon. Member 
opposite has always contended that there 
is land in West Bengal. I do not want 
to go into that controversy; there may be 
or may not be. The hon. Minister has 
promised us that we shall be supplied 
with information regarding land avail
able in this State. Biit by no stretch of 
imagination can we say that we shall be 
able to rehabilitate all those who have 
come and who will be coming within 
this State. It is certain that we shall have 
to find out land outside West Bengal. I 
shall be happy to know something about 
this from the hon. Minister so that we 
may be able to send our refugees to 
those places within the shortest possible 
time.

•ft : 'SI’TW T̂HiTT,

’T i r y ^  ^  
(R p rrfrw  ^  srrt

t  'r r f r -

ar»mT t?  t  i

?rr f ctt

'rriRn^ft t ?:,

s h r  ^  I ^  ^  5ft
ĴTRT tnp

^  3vsrr̂  f  1 #
inrm  «rm>T o t r  #

if I

JIT im rw T  (sn n R ) 
T f T t l

5im  ^  piTT ^
JTTJft ^  *rr^flR- V  t
^  T̂TtT iTTJft #  >1?
5TR1T ^,Yo,ooo 3ft ftr I T ^
#  :^ o ,o o o  ^  I J j f t i w

^  #  JTTT î̂ T ^rf^fr^Rrlf
w m x  ^  

I  I sp in?
^̂ ,000 «ft ?ft ?c,ooo ^
»nft‘ I <ft ipr fk|firf^TCTH
>FT ?T^Rr If

?JTm m W T  WT t  I 
?JTPT MN-HM T w  T?r t  

JT? 'T?»TT f«F
( m n v r )  ^  V
^  ^  ?rf, ftRH ' ^  ^  pRT

^  ^rrf f Yc vfjprt ^  ir v  i >t  
aft It  Hlfffsm Tlf’Ff̂ TT’T

^  zn? T w  If f^nmRT ^
<JT aft fo w / l ̂  t  ??pt?t

fB i «T8# t  I ^
^(.df ^  Pp *TT  ̂aft

#  vnr a f ^  ^  in’ irrN ryr 
^  qr fiRft amf ^  ^  t

IT S#  wj?r ?rt 1 ^
?  liVr ^  ^  ^
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[«ft ^  ^

^Kiftrr w r r  sTRf
*n?T T T  f?^Tr ^  I f f t  ?TT3r ^  ^  %  
v*r ST? ^  ̂  ftirr ^rf^tr ftr t
^  ^  ^  ^  ftr

1T R <hTFTW W T^) 
^  ^  I ^  H ?  J T T ^  ^  ^ JT T t

t  ffTK ^  ^  (?m»RT«P5jr)
^  ^ c T  »ft «T5^ ^  t  I 3ft w  

? 1̂  #  7^ t |  t
TifV ^ 5 T ^  'Ti??: ̂  I  1 JT? « P ^

5 ^  ^  ir^ ̂  ?iWt>T
•T^ *rt «<»iai I

^  <RWt 'ftfWT f w  ? ftr 
ftnm RT «P f w ^  ^  TT ?TT??I*P 
t  ap? ^  fe r r  i ^
< fk  sTFm, 3ft ftr 5nTM ^  a n i r  
t ,  ^  ^r^rrireT f w ^  ^  ^
?rrf% 3ft w pp^t ^
ittI, ■snt ^  Tt JTT

«1T ^  T t ^  T t
^  #  35T«rr JTTTT ( ĵf%5T

f t ’f ts m )  ^  ?frT ^rnr ^  f»p inp ■Huf
VTvervn: ^  ?ft f?ri3[ ^r^ft^ «pt

^rnr ^  ^  ^  ^i5<?l t  ^
5n ^  iT P r ^ n W ^  iR h w ^  eft

^  I rft ^  sft^rat ^  -TUSIrff
^  5ra?5ft fcnnT T̂Tpr f  IV........

Mr. Chairman: It would not be pos
sible for us to go beyond 3-45.

Shri M ehr Chand Khanna: If you give 
me ten minutes, 1 shall finish.
^  1?tHT ^  PR^JT?? g . . .

I am as anxious as she is or anybody 
else, in this House or outside, that the 
rehabilitation of displaced persons from 
East Palristan should be speeded up 
and that they should get all possible 
facilities in the matter of relief, shelter 
and employment.

r̂Ti<T, > t̂ii Tirr *?!,
^ 'a i i  i f t ^  Pp ST t̂ ^  'Tnr * 7 ^  î*"T 
pTfmr ^  5ftr tn: aRi iO hksc
«tft i i  irr ^  H m  xmpft q i  ^

r r f  ?n?r #  f ?
*nft t  I ^  ^  i m r i t  wtt orpTiv 
t ,  ^ 3 ^  isiTf<5v ^  #  iT^ nfwr q ify w iii
#  t  I wj ^  fsm ro ^  t
^  Mlf^rnin ^  ^  T^T t  I r^*^«iin

«PT ITT ^  V tf  51^ ^  t  I
^  TT 5PT t  I ^

5ftr ( t ' i i '^  (qiRwr) ^
f c f t  ¥  ifK  fT*rtT?r *11 q

sTn^i**!! I sn rt ?ft ^  i
^  iHTTSpt ??T *TTJT̂  #  ^  

f̂ T̂ TRT '«fT?5rT f  t  ^ t f w  Pp
f^ra^ft ^  ^TRTW #  ITT 
tp r cW  ^  ^  T? 3TT̂  I 3ft ffTTT t

V  ( q f i R y )
t f t r  +fi?r<irw ? rd ^  q r  sft^r
^  <»>'iq<i (? ? ’5r) %3iT 3rnTwtr |[t  t̂ *P <i*-s 
^  H^'t'ii*fl fa r^  ^  '>ii*( dif+  '3^1’)
»rnft' ?r?qi H'fitfitPz ^  •j^+l ^ v t ’TTift
5niT5r tn: i ^  irnm  ir? ^

"^ t? ^  f  IV ? fk  w f  ^  ^  ^
g  Pp 3 f^  ^  fT^r«ld?H ^

4r<4)<5 ( ? w )  ^ftf
^  ^

ZiT iITT ̂  f3RHT f r  >sfttRft
t»r sTisRff in f t  VT T ft «ft I
vhm ti?PT u
( ’mRTr) «iT ? rk  >ft |  «i1t

*PT# ^  ftriT f  —

^  »T^T^ ^
f!T:?ft I

wnr ^  JMHfld 
^  VT^ft ^ t  f'l'tft ^[9T ^  *nW ̂ >T*ft
?ft4  « m ? r t f ^  ff\x  «TT5ft

^  g I

1 seek your co-operation in solving
this human problem. At every stage 1
have asked for your co-operation and I 
am glad you have given it to me.

>m5t ^  ? (%  #  3ft <)r«r!iit; r̂ <f|
P»nTT ?ft eft anr
>if t  I ^  fc = ^

J f t ^
i[K «r?T fft3rH iitt’B ^ ^ ’r f t3 rm r
5  fV 4 Prat~̂ r ^  J i m  fs!W?r it? |  fV 
^  ^  q r  ^  ®rr I l f  f>TTT 
^  »T̂  <ftr ^  3nfr?T v t  P r t t  i 

^  q r  ?pftir * r t  ^qrn: t  aw
fV 0̂5 aft f f  t  ®rr ^ni 5nft5T
3ftfV  v t i  ^  ^
( a t n r m  «i5t Jff^sfrof v  ^iff

»rtT *T^ WRff, f W w
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a h  «n: mm ^
'’TRT f w T t  1 1  f iR m r z r^ fo r
^  TO t> '5[’P
^i5t#n=cft <t i^ v i  i^ v t^ iT T
irr trVt^TTpTT ^  1 1 f^  TT
^  n<,'+> 'ftfWfl'^ ?ft i r f  t-jj« Vi>d6
t  siV  ̂ f r r r  w  ^^rrr
^  >tfhc tT ^  fT5Rr #  T̂TT ^  a ra ? rr^  f«F 
^  ^  ^  f̂ iTT ^  w f i r
^  ^  ?ft ?3rR w f r
'ftS! T»f^ vftX ?WtH #  I

firffw  JT? t  f% !ii# f% 
^  t  I J ir fe i

fiFniT
f«rr t  ^ftfsR «iTR ^  5 1 ^  ^
yr ^  ^  5 1 ^ ) i f t r  ^ 'f i i r f f t
5^TT 5 1 ^  T  5TFT « r r ^  5ft I

v t ' S C T T f i r a ^  
^  5 i m  ^  5T ^ ^ f h c ^ a n j r #  

^  ^  #ZTR fT^ t  I 4" ^  ^  ^
«rr ft? «rTT TO '♦>1*im<^M ?

?  ?ft ^  ^nft?r

^  ^  ^
^  T t  s re n m ^ rra  i ^  >fr $ 
Pf ^  >rrf ‘iP̂ 'i jrt sn̂ r ?tk

s T p ft  #  «P?T P tt ^  ̂  a f t w
it?TT «miT r-i^M-ii ^ n f ^  fsre#  spr

f<5W 0 r T l ^  *r?T5T V t  " F V  I
zT? ^  5 r rf^  t  P p ? ,H o o  4 fcfh ir
^  SFT W H H T ^rn»5t f « w a a H 4 (  t  i
^ 3 ? ^  9fv!TTRT «rr f r  ^  i f t

? T R ^  ?fr#»t w k  «rTT Tift
5T?mT « f > t f ^ , s p tt T I ^  

fW m #  ^  I 3T5T ?W
ftr tf  <ptf < .i« ii ®PT a ir'JiTi f ,

^  ^  t  i f t  t t  #  i
^  ^  i f t  t  ’T T

^  ^  t  5 ( k  3 ft # t  w f a  W TT R  ^  
#F?P^ fni5*̂  #  ^"TRT f^<HHI 
^ if? T T  j  P p  m f i w n  #  3 ft ? » n t  

>nf <IT T t t-  ^  ^  JPTTTT
^  ^  I  3ft f r  w m r r  t  i * R n ^
^  ftrt^ 5»rr^ 'm r *?Vft t ,  9ft»»!T ^
R ( + iR i^  *T W R T s T ^ fts ?  m  f t ’W f f

w r ^Pir JTOT <iw w pf ^)fT
T f f  w filR  WWr 5T ^  ^

'TTfvwi'T ^  f^a ft 'in  f̂t 
f tre  ^  ?ft5T firfH? ^  ^rr?5iT j  i ^«rf 
?TT?w ^  *n?t 1 1  ^  

^ t ^  ^  5TRf #  I  I 3f^ ?w  
^  5TRf ^  SITr’SJ'P
3rRrtT|, ^aHTTiRrfW  ^ ^ M d l  ^ I ^  irt
^  ^  t, f fk  ^  i?t f  I ^sp?T sm  

^tjnw ^  5TRf ?TTfir 5TJ^r #  * iV ^  
^  rft t  p i t  TBĴ TT f% ?nft ^  J T ^  |XT
I « r m q R :
• T sft r^  (fH^W^)fipTT
«rr I ^  YirtpRTW #  if^ «TT f% 3ft sn W t
?o p n r  #  ^  ^  ^ ^  3ft T!<Tf3f|- ^
#3T f^rr f ^  srt >q;5rR' ^  ft  amr 
3ft > T ^  ITT ? o ^i?rn: ^  #  s in ^
* r r f ^  ^  ;??Rjt q ir  ^  ^  ?fr i

fsfrj s rm ^  ^  irr »nFR
f ^  3ft T?T «TT f lir  TT Pp
^  ^  «TT I »T vm  fir?? g m A

%  fTKTC ^  ?rrar ^
#  sptf ^  JTTTfT f r  ^  ?nr 

irm nr ^  f% ^  #3t jm
«rr I ^  »T5pRt qVr gy ivff
^  jftsnTft ^  ?rft  « r r ^  f r̂ r̂# Pp ^ iftv tr 
t t  |q f  H ftr !fr ^ | t^
5ft #  T i^ q r  ^ f^pT^ Pp ^  ^  ̂  ^

#  f s r w  f ^  > ^ R T  ^  t  I t T N #  IT^
f^ T  ftf 3'iT^ W - 'S 5 lt  ft
^  *T ?i^  rt#  *rr<i; <^arr^4j (Pr ^ )
^  ^  H ,̂5T37# 35T5pt'ft 3rtJT I
#  ? T R ^  flT^TPT % il t^ R T
<j{'« ÎM  y w  ^ ftr mx ^  ^
3 5 ^  ;ft f^  #  ^  ?rraT t  ^
^  #  i3f7  ̂ ftr <nf«Ti)r»i‘d.^ 'TRr Pfot

t  ^  !T3rrf3r | itt g^njft jiw -
f̂r t  5ft ^  . . .

 ̂ «tfiRT 5 1 ^  T O  irrfw (^I«TTt7) : C[T 
«RT?fr^ 3Tnm atcramrr ' it??tt?

1̂  »r^ i t  % 5 tto
*nr^ pP îT ’Tirr i

»ft w  <•*! : i t r  t, ^  ’j #
^  ^Rim w  «IW fft 2Tf»T

i ,  ^  f l k  KTfR ^
#  «r?5<t » I W  TTflPTT ff t  upro ot
1»#»IT iftt *ITH5t »rin lj»lT I IT|

^  !TOT t  iV  SBTfT «W5r f,
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^  i f t r  <̂,*1
TT ?nw t ?rfwJTTT t. «nJT
iiWt t-  ^  ^  I  ....

q f t w  5 1 f t  ^  w n w  ; Ph P i w  
IJT^sr ^  ?fr Pl̂ TT fT J¥  % ^  ^

^  f r n  I

: «T ?3r?t

(ijW =FT) W  I  ^  ^  t  ^  
JT? w t  t  np ^  9 N f  ^  f s r r m  t  

3PT? ^  t^[lTi(PT j f  I ,  ^  5^  
5?  ̂ SJireT t  I TT^j^ T T H  #

■ĵ r ^  3̂̂ T*T9®n̂  ippft
(spTT»ft«TF^ci)fiw rr^ sp ? ftT  a ^ ? r  

^  ’P T  f e i T  t  « f r t
^  »i^ir?H5P 5 > in : P i«< it»ri ^  ^  
P m r t  ^  f t r a t  |

? n n ^  I

a iT ^  ^  t  I ^  <rm

sftfrff #  irrafT f ,  ^
V T^rr i  I ^  WTPTT ^  «nP5TC
3ft ftf re<€t ^  t f s 5 t ^  srfiRpn: +^<riifli 
^  ^  t  P p  3 n # ,

! P R ^  3 n t ,  3 r r t  s f k
!snT^ tn: 3TO «frr TT y n n :  ^  ftr
off f t  ^  ^  ?  JTT *H<!t ^
» r k  a rt^  «P TH  q r  at? * F T T ' T R  ft? ?m 

I ,  ?it 9?h7T : f t ^
«fT^ ^  v r i r  n ^  i

^rrsr ^  w r r  tv ^ ifh r
^  #  ?̂fV t  ? m t  ? r r ^  ^
I  ft> ^  f ^  F?ZIT I « P ^  9 5 1 ? ^
f i r f ^ c  ^  JTsri r tv fh : «)ft,
^  T T  t  ’<TT P F  ? m t  T ? I J ^
^  ^  ^  ^
v w x y r  «BTV#9' ^  ftrt^
^ r ^ M 't 3T?fT ^  ^  ^
5 r f ^  t  *fp p  T T  ^ 3 ! m
*R5TT "srT^ j  ^  ^

IPT J T ^  ^fi-5^  ^
%f[X S # 6f ^  ^  ’TH
^arr, ^  ^  ^  ^o  T f t f

W f w  f?nn t  t  ^ o W IT 
^  jini^ ?rraf ^  ^  ^  ^

iHt» ^  « n ^  f f ip '
HT «WT ^ni[?rT j  I

f l i O f f j t  f^ T O ^  P p  | w  H n  I  « f t r  P t h #

P p  qrm  ^  5T ^  t ,  'R T ? %  f i r P R e r  
^  o ^ ’TiTT »nP7  ^  ^  ^ f t r  ^ t v  ^  ^  
? 3rr?Rr ^  5  f«P n  ^  ^
^ r m r ?  «ft t f t r  t r r a R C T fe  ^  5rt 
? ftT  a 'fi'd ^ s T \L%. « P d ?  > m  ^
i^sftvsrfT ( ^ T J ) 3PTW ^  ^ n te  ^

I JT^ v t f
®tsV I  I

TTH HTnW ; •dH^n ^ o 
*fh: 5̂TT ^ r f ^  I

« f t  VST W B T  : 5 » t r :  « f t  j t ?  ? r m  
^ * r f  ^  ^ 1  t |  f t r  t T ^ ;i f h r  ^  ^  #  

# s n  ^rrerr 5  1

*ft SW ?nrf : n  ^
#  t  SRT T«pJT t  ?

« f t J > 5 T ^ w w T  : 5n r f 3f t « ^
(H f Pp ? ?  3 m r f t  ^

«=: 5TT ,̂ ?=: p r r r  ?fir sc^o
WTT ^  ftJTT 3TT ^

^  u  ^ o  H T^ w k
q ^ j o o ^  ^ o  »i<»)q f e j T  *nTT ^  I 3ft (fP T  
^  t  f t f  ^  ¥  ^nrrr |  ?ft f  ^ r i n w r
■ * 0 ^  ^  P p  ?TT5T rft ^ o  5 p d ?

f w  I u
‘ b Q '^ ^ H  f e r r  3IT t  I f ^ 5 t ^

f f  W  t .  ̂  ^  ^  T I T  I ,  s m P T R
5T?flr « n f t  i!n> t  I rft

IT5 ? n ^ ,  ^ M H H A  #  f ^5 5T ^
P f jt t  t  ! f t T  ^  ^  ^  ^  ^  ^  ? f H r  t

^  I  I

^  flv '^ r'ii «P m  ?TT«T t  ^  ? r?
3ft  ^  jft5P?r ^  ^  ?rr^ # , P p  ?ft
IT? ^  JT^ 5ft ^  5 ^ ‘

'^ V ^ * P T 3 n t i^< îi'd«-d
( ? t o )  #  p y v t  ’P T  ^  1 1  n  
^ o ? n ^ w n t  n o i p f t ^ f w ^  ^  * f t r
I 5TT^ ^inTT aft t  9 f ^

■iftir t  I ^  ^
^  T T f v H R  ^  < m r  «rT

^  *TT ^  I ^  ?ft J T ^  *i's ^ T w  
V ^*TT ^  *P3  i f t S R T  1 W  >T '̂ ^  ^
#  f«P ^  ?m W  ! T ^
^nw?ff ^  ?ra?5ft $  ^  I  ftfr i p n t  «rtr
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t  »ftT ^
^  ^  T T ? r  ^  I

•tflH 5TVT TW V nhr : VPR9W W ^ -  
^  ^  'fiWHT f% >1?  ^

g i y ^ f e 'cC t  I JT? ^  t  ^
51^ q n fw # ff  #  w  ^  ^
^  ^  fVTTCTT ^  ^  ^

t ,  3R  fT  5TJ5r ^  ^
»T ^  ^  Hir<iS> ^  I ^  '«ti'i»ii ^I5<AI

j  «pt ^  ^  f% '5?f ^  VTV3JV
T ( T ^ ' T m T T f t * r r t ^ ^  

?rT5ft i r f i  ^  *FT ?  I
t  f r  ^o  f̂t'T fiOT

’nrr JT̂  ^  5<j«i 5  • 'S '^ i
« rd ?  WTT ^  f w  «JT, m ftr 
?fWf ?Ft 3mr I ;^o *ttiit

t  Ro T d f  »R>t t  I
Ro >TT «fr w  «P^ *fh : Vo
> m fy  w  ^  w  JT? 5^  t  f r
Vo T  ^ITFI ftre  ^o fiOT
»IHT t  ?

Shri M ehr Chand Ktaanna: Am I ex
pected to give reply 7

M r. Chidrman: It is for you to de
cide.

<0 %5T ^  *npft
^  ^  ?TT?^ t .  ^
?, ^  w r r  w  Vi g s r v
T i i n t  ^  ! T ^  ^m w T I < n R  ^  m r  ^  
fiff Ti?TRt ^  ^ ..............

5 !fT  i m
F<w w <h w «TNy feqrrl ^ e  #

«ifV t  I

•ft ^|fT <wn : ^  !5ft?T
^  ^  I ^  WTTT !T!ff ^ J T  «JT I 

<iH »?)T»iT ^  f  Pj> Vo frd ?  
>TT f^ fT T R  STTI 3fr ^  #  5 T T 1 T  f^TT, ^  qif(t 
' s n ^ ,  f*T T  ^  I ^  ^  s i ^  I

37TT H f i T ^ p ft 
«it, f t r f ^  ^  3?TT «ft ftp
^  ^o ^<niT î yarRT ^f ftruT w  i

*w, ?tt!w , *jtt ^
^  ^  ftrfsfjr ?j»rr,

?r«fF5T TT Tft w a r  ^  ^  ^m ifip
ftrriF i ^  TT :rff t  i

fpiTwfiT ^  ^  3Rrnr «nT
ftRff ^HR Kft- ^  I

I  shall now put cut motions 1, 27, 28, 
29 and 30 to the vote of the House.

The question is :
“That the demand for a supple

mentary grant of a sum not exceed
ing Rs. 11,39,57,000 in respect o f 
‘Expenditure on Displaced Persons' 
be reduced by Rs. 100.”

The motion was adopted.

M r. Chaimuui: The question is:
‘T h a t the demand for a supple

mentary grant of a sum not exceed
ing Rs. 1 J ,39,57,000 in respect of 
‘Expenditure on Displaced Persons’ 
be reduced by Rs. 100.”

The motion wds negatived.

M r. Chairman: The question is:
“That the demand for a supple

mentary grant of a sum not e x c e ^ -  
mg Rs. 11,39,57,000 in respect of 
•Expenditure on Displaced Persons’ 
be reduced by Rs. 100.”

•
The motion was negatived.

M r. Chairmaa: The question is:
“That the demand for a  supple

mentary m n t  of a sum not exceed
ing Rs. 11,39,57,000 in respect of 
‘Expenditure on Displaced Persons’ 
be reduced by Rs. 100.”

The motion was negatived.
M r. Chairnum: The question is:

‘T h a t the demand for a supple
mentary grant of a sum not exceed
ing Rs. 11,39,57,000 in respect of 
‘Expenditure on Displaced Persons’ 
be reduccd by Rs. 100.”

The motion was negatived.
M r. Chairman: I shall now put the

Demand to the vote of the House.
The question is :

“That a supplementary sum not 
exceeding R.s. 11,39,57.000 be 
granted to  the President to defray 
the charges which will come in 
course of payment durina the year 
ending the 31st day of M arch ,' 
1956, in respect of ‘Expenditure on 
Displaced Persons’.”

The motion was adopted.




